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LEGISLATIVE ASSEMBLY. 
Monday, 31st August, 1925. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

ApPEALS UNDER THE INCOME-TAX ACT IN EACH DISTRICT OF THE SOUTHERN 
DIVISION OF THE BOMBAY PRESIDENCY. 

203. *Mr. D. V. Belvi : Will Government be pleased to state: 
(a) the total number of appeals under the Indian Income-tax .Act, 

1922, in each District of the Southern Division of. the 
Bombay Presidency during the years 1922, 1923 and 1924 ; 

(b) the number of appeals in each District in which ·the assllss-
ment was reduced or remitted in each of the t.hree years Y 

The Honourable Sir Balil Blackett: A Iltatement is laid on the 
table. 

Statement 8Mwing the number 0/ appeal.. filed and lUUU./Ul. uMer tM",Irulitm 1_·141:1: AeI, 
1922, in each di,lrict 01 the S01£tliem Divilion 0/ the BombG1I Pi-ilidenc1l dUring the ,_, 
1922-23 to 1924·26. 

1922·23. 1923·24. I 1924·25. 

Districts of the Sou. 
them Divillion of the No. of No. No. of No. No. of No. 
Bombay Presidenoy. a~ BUooeII8· appeala .ueceM- , &Kr.t' .uooe..-

lui. filed. ful. ful. 

-
Belgaum " " 77 37 133 23 98 311 
Bljapur .. " 71 3li 61 24 96 26 
Dharwar .. .. 195 74 78 10 3li 16 
Kan&ru. .. " 47 16 57 19 31 11 
Kolabu. " " 106 35 116 48 114 27 
Ratnagiri " " 103 23 102 411 82 3t 

Total " 599 219 547 169 I 466 142 

ALLEGATIONS AGAINST THE INCOME-TAX AUTHORITIES OJ' NORTH CAN4AA. 

204. "'Mr. D. V. Belvi: (a) Has the attention of Government been 
drawn to the complaint under the heading "Income-tax Robbery" 
published in a newspaper named Kanada l'ritta in the District of Nortb 
Canara in its issue of the 1st June 1925 , 

(b) If so, are t.he allegations, made therein true , 
( 401 ) 

LI07LA 
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(0) Is it true that the complainant Martu Vithoba Prabhu had even 
offered to pay for having his accounts audited by a Government Auditor, 
in his petition to the Income-tax Commissioner, Bombay, dated 27th 
January 1925 , 

(d) If so, why was the offer not accepted and why was his petition 
for revision rejected' 

The Honoura.ble Sir Basil Blackett: The Government have not seen 
the article mentioned. As they have stated more than once they' are 
not prepared to discuss individual aliliessments in this House. 

GRANT OF SPEOlAL PAY TO TOWN INSPECTORS OF POST OFFICES IN BOMBAY. 

205. *Mr. D. V. Belvi: (a) Has the attention of Government been 
drawn to the replies given by the Director General of Post,s and Tel.-
graphs to the representations of the rrown Inspectors and HeRd Clerk. 
of Post Offices in Bombay in the years 1921,  1922, 1923 and 1924 published 
on page 4 of " the General Letter " issued by the Bombay Presidency 
Postal and R M. S. Association, dated 25th May 1925 , 

. (b) If so, do Government propose to take any action in the matter 
this year 'I 

. The Honourable Sir Bhupendra Hath lIIitra: (a) Government are 
aware of the existence of the correspondence mentioned in the Honourable 
Member's. question. 

(b) The question of granting special pay to Town Inspectors ill 
. Bombay is now under the consideration of Government 

DELAY OF A PASSENGER TRAIN BY THR GENERAL TRAFFIC MANAGES, BoMBAY 

BARODA AND CBNTBAL INDIA Il.uLWAY. 

206. ·Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to a report published in the Amrita Bazar Pat,';'ka, dated 
the 4th July 1925 (page 6), in which it is stated that the passenger train 
for the Ajmer-Khandwa section due to have left Ajmer at 10-45 P.M. on 1st 
July la!,lt. was detained for nearly 1 hcmr and 45 minutes, because the 
General Traffic Manager of the Bombay-Baroda Railway, who was to travel 
by the train, arrived at the station very late from the Railway Institute, 
where he had been enjoying a  " dinner and dance," and thereby put the 
passengers in the train to much inconvenience' 

(b) Is the above report substantially correct' What is the name of 
the General Traffic Manager referred to T And what steps, if any, have 
been tuken in the matter to prevent a recurrence of such incidents' 

Mr. G. G. Sim: (a) and (b). Government have seen the report. It 
is understood that the train referred to is a slow mixed train and as it 
is the last train 011t of Ajmer towards Nasirabad, it was delayed on the 
night in question for the benefit ~  ~  of the General Traffic Manager, 
but for that of local passengers WIshIng to return to Nasirabad after an 
entertainment promoted by the local authorities in aid of the Girl Guides 
Association. 

It is not usual to delay trains in this manner and the matter has been 
brought to the notice of the Agent. ' 



Mr. Gaya Prasad Singh: What is the. name of the otlicer , 

Mr. G.  G. 8im: Mr. Trevor Robinson. 

Mr. Gaya Prasad Singh: Are Government aware that this is not 
the first instance in which a train was delayed at the instance of the 
officer in question t 

Mr. G.  G. Sim : No, Sir. 

Mr. B. Du : Is it a fact that there was a dinner and dance on tha* 
night' 

Mr. G. G. Sim: I have already informed the Honourable Member 
that there was an entertainment supported by the local authorities. 

Mr.-Gaya Prasad Sin.h : Have Government read the report in the 
Amrita Bazar Patrika in which it was stated that on a fonner oocasion 
also the train was delayed solely on account of the ~  in question f 

Mr. G.  G. Sim :  I have already replied to the question. 

OPINIONS ON TBS RBJ'OBKS brQUIBY OoJOllWl'Jll8 RltPORT. 

207. *Mr. Gaya Prasa.d. Sinrh : Have Government received oJ?inioDi 
from the different Local Governments and Ministers on thai subJect of 
the Muddiman Reforms Inquiry Committee, ~ the publication of 
the Report' And if 8.0, will the Government be pleased to 1",1' BUU 
opinions on the table , 

The Honourable Sir Alexander lIuddiman: Opinions have been 
received from Local Governments Oil certain recommendations in thil 
Report, but I am unable to accede to the request of the Honourable 
Member. ,_ 

BALlI OF FoODSTUFFS IN TRAINS ON THE OUDH AND ROHII,'KHAND RAILWAY. 

208. *Mr. Gaya Prasad Singh: (a) lias the attention of the Govern-
ment been drawn to an article headed" Sale of Foodstu1l's in O. R. Railway 
train" published in the Indian Daily Telegraph, dated the 7th ,July 1925 t 

(b) Is it a fact that with the amalgamation of the Oudh Rohilkhand 
Railway with the East Indian Railway, the existing provision of a com.. 
partm.ent in certain passenger trains where foodstuffs are available for 
the third c:Uass passengers is to be discontinued f If so, why , 

(c) Is it not a fact that in spite of certain drawbacks this arrangl!o 
ment has removed a long-felt want; and that the District Traffic 
Superintendent of the Railway recorded the following opinion : .. 

" There i, no doubt from the e:lcellent chit. received from the public that the 
I&le of foodatuffs in trains is very popular with tho public; I have received no 
complaints from them, but it is evident that some better arrangement is necessary for 
the cooking of foodstuffs in trail1B." , 

Mr. q. G. 8im : The Honourable Member is referred to the answer 
given in this Assembly on 25th August 1925 to a similar question asked 
by Raja Raghunandan Pras,ad Singh. 

Mr. Gaya Pruad 8ingh : In reply to that question Government. 
stated that the arrangements "ere not satisfactory. What evidence it 
LI07Iul A8 
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in possession of Government to come to that conclusion, because I find 
that the District Traffic Superintendent has given a very good certifi-
cate to the arrangement ? 

Mr. G.  G. Sim : The whole question, as I explained in reply to a 
previous question, is being discusscd with the Local Advisory COIlJ.-
mittee and no final decision has been arrived at. I do not know where 
the lIonourablc Member got his information from. 

Mr. Gaya Prasad Singh: Is it not a fact that this opinion was 
recorded by the District 'l'raffic Superintendent T Have Government 
made any inquiries on the subject Y 

Mr. G. G. Sim: Government have made no such inquiries, but if the 
Honourable Member will let me know where he got this information 
from, I will be able to satisfy him. 

Mr. Gaya Prasad Singh: 1!'rom the Indian Daily Telegraph of the 
7th July, 1925. 

DEPUTATION'OUT OF INDIA AT STATE EXPENSE OF MEMBERS OF THE COUNCIL 

OF STATE AND THE LEGISLATIVE AsSEMBLY. 

209. ~  Gaya Prasad Singh: Will  the Government be pleaHed 
to lay on the table statements, showing the names of the Members of the 
Council of State, and of t.he Legislative Assembly, officials and non-
officials, who have been sent out of India at State expense, sinl!o the 
new lteiorms came into operation, and giving the following particulars ? 

I Names \ Objeot YllIlr Total 
Number •. of Whel'll sent. 01 of expense R".t.uI. 

I 
Membtore. visit.  visit. inourred. 

---
I 

The Honourable Sir Alexander Muddiman : Government do Dot con-
Rider that any useful pm'poRe would be served by' collecting and supply-
ing the particulars asked for. 

AMALGAMATION OF THE OlUYA-SPEAKING TRACTS. 

210. *Mr. Gaya Prasad Singh: (a) Is it not a fact that the inquiry 
whieh has been concluded by Messrs. Philip and Duff into the question 
of the amalgamation of the Oriya-speaking population, was in pursuanctl 
of a Resolution moved by the Honourable Mr. Sachidanand Sinha in the 
old Imperia.l Legislative Council on the 20th :B'ebruary 1920' 

(b) Will the Government be pleased to state when it is likely that 
the scheme to amalgamate the Oriya-speaking popUlation of the differ-
ent Provinces " with. the existing Orissa Division of the Province of 
,Bihar and Orissa," will be given effect to Y 



QUESTIONS AND ANSWERS. 

(CI) Is it in contemplation to sever the Orissa Division from the 
existing Province of Bihar and Orissa 1 And if so, will not such a 
proposal be in utter violation of the terms of the Resolution referred to 
above' 

(d) Will Government be pleased to lay on the table all corres-
pondence and papers on the subject, before any final decision is 
arrived at? 
Mr. H. Tonkinson : The Honourable Member is referred to thl' 

Honourable the Home Member's reply to Mr. Das' question on the lIame 
subject. 
Mr. B. Das : In reference to paragraph (c) of this question, is it 

not a fact that, according to section 52A of the Government of India 
Act, the Governor General in Council can, 'at any time constitute a pro· 
vince under a Chillf Commissioner or a Deputy Governor , 
Mr. H. Tonkinson :. It is quite correct that under the provisions of 

the Government of India Act, to which the Honourable Member refers", 
it is possible to co,nstitute a province or sub-province with the sanction of 
His Majesty. 
Mr. Gaya Prasad Singh: Is it not a fact that the Minority Report of 

the Muddiman Committee has disapproved of the appointment of a 
Deputy Governor in any provincc , 
Mr. H. Tonkinson : Thel"e is a reference to that point in the Minority 

Report. 

STOPPAGE OF INCREMENTS OF CLERKS AND ACCOUNTANTS IN THE OPFICB OJ' THE 

ACCOUNTANT GENERAL, UNITED PaOVINCES. 

211. *Mr. (laya Prasad Singh: Will the Government be pleased to 
stote l'Ieparately in each case, the total number of clerks and accountants 
in the office of the Accountant General, United Provinces, (a) whose incre-
ments have been stopped during the regime of Mr. Rau, (b) whose incre: 
ments were stopped during the regime of Mr. Rau's immediate predeces-
sor, (c) who have been held up at the efficiency bars during the ~  (If 

Mr. Rau, (d) who wcre held up at the cfficiency bars during the regime ~  

Mr. Rau's immediate predecessor 7 
" The Honourable Sir Basil Blackett :  I do not propose to call for 
these statistics. 

DETENTION IN OFFICE TILL 9 P.M. ON 1ST MAy 1925 OF THE CLERKS OF THE 
OFFICE OF THE ACOOUNTANT GENERAL, UNITED PROVINCES. 

212. *Mr. Gaya Pruad Singh: (a) Will the Government be pleased 
to state whether it is a fact that on the 1st of 1\1ay, 1925 (Ramzan day), 
all the clerks in the office of the Accountant General, United Pl'ovinceg, 
were ordered not to go home without taking their pay, however latej+, 
might be T 

(b) If 80, will the Government be pleased to state who was ~

hIe for this order which necessarily caused a good deal of Ruiff!ring 
to the whole lot of Muhammadan clerks who are required according to 
their religion to break their fast in the evening during the Ram1.8n days, 
hut were precluded from doing so by reason of their ~  in office 
till 9 0 'clock at night f 

(c) What steps do the Government propolle to take against the officer 
who was responsible for the order t " "" 
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The Honourable Sir Basil Blackett: (a) The 1st of May was not 
Ramzan day. There is, however, a· general practice in the Accountant 
General's office to pay all clerks as far as possible on the first day of 
every month and this practice was followed on the 1st May 1925. No 
complaints were received from any' clerk. 

Parts (b) and (0) do not arisc. 

DISCIPLINARY ACTION AGAINS'J.' CLERKS IN THE OFFIOB OJ' THE AoooUNTANT 

GENERAL, UNITED PROVINCES. 

213. *Mr. Gaya Prasad Singh: (a) Is it the practice in thc office of 
the Accountant General, United Provinces, to take disciplinary action 
against the clerks for mistakes  made in the discharge of their duties' . 

(b) If 80, what is the nature of the mistakes for which punishment 
it given r 
The Honourable Sir Basil Blackett : It is a recognised and obviously 

desirable practice to take disciplinary action when mistakes of a serious 
nature are made. 

OvEBP,AYDlIiTS OF PENSION TO ENGINEER OFFIOERS BY TllE AOOOllliTANT 

GENERAL, UNITED PROVINCES. 

~  *Mr. Gaya Prasad Singh: (a) Is it a fact that the overissue of 
pension has been made on account of wrong orders passed by the 
,Accountant General, United Provinces, Mr. H. B. Rau, in defiance of the 
long established office procedure, to a number of engineer officers who 
started service as apprentice overseers i,n the P. W. D.' 

(b) If 80, what is the total amount of such overpayments' 

( c) What disciplinary action do GOV&t'IllDen,t propose to take 
'againatthe officer' 

The Honourable Sir Basil Blackett : (,,) There has beenBo such 
overpayment. 

Parts (b) and (0) do ~  arise. 

N UJlBIIB OJ' WIGATION WOBKS OONSTB1'10'l'l11J) '1'0 HOLD RAIN W A!'D. 

215. -Sir PunhotltDldaa 'fh¥urdu : 1. Will Government be pleUJed 
to atate if they are aware that the Irrigation Commission of 1901-03 
(para. 53 of their Report--General) estimated that of the total averflle 
rainfall of India, 35 per cent. went to waste in rivers, and,  acoording 
to their oalculations, of the surface flow amounting to 51 billion cubic 
feet, only 6f billion cubic feet or 13 per cent. was utilised in irrigatioll 
and the balance of 87 per cent. went to waste in the sea , 

2. Will Government be pleased to state if the above proportion 
holds good to.day, or, if they have since 1902 constructed il'l'igatiOll 
works W'hioh hold mOll' rain water ihau when the OOmmilsiOB reported, 
lietails of the latter , 



~ 

3. Will Government be pleased to put on the table a statement 
giving relative figures showing where they have constructed further 
irrigation works since 1902, to hold more rain water than bef6re 1902 7 

The Honourable Sir Bhupendra Hath :Mitra: 1. The answer is in the 
affirmative. 

2. Taking only irrigation works of importance such as, prior to tho 
Reforms, were classed as major, the number of such works completed roso 
from 47 in 1902 to 94 in 1922-23, the capital invested in them rising 
from Rs. 36,47 lakhs to Re. 66,171akhs, and the area irrigated by them 
from 10,656,000 acres to 18,762,000 acres. The proportion referred to 
consequently no longer holds good. In addition 19 further works have 
since been completed or are at present under constrnction,estimated to 
cost Rs. 50,80 lakhs and to bring under irrigation or improve the existing 
irrigation of an additional area of 11,226,000 acres. 

8. The statement asked for is laid on the table. 

Statement showmg the increase since 1902 in the number of important 
irrigation works. 

1902·03. 1924-211. 

-

1 Number Are. 

-a. of irrigated 
EI works in 1922.23 
8 • t P'" .re • 

Province. 

1 
Are. preeent .nticipated 

Capital COlt. .. ted in Eatimatecl OClIIt. from works 
~  operation since 

"0 or oompleted or .. under at preeeot .8 
~ 

oonatruo- under 
tion. construotlon. 

:z; 

Be. Aoni. Be. Acres. 

Madru .  . 14 7,72,66,922 1,776,868 21 16,10,97,737 3,690,394 
Bombay (Deoo&l1) 9 1,87,81,2111 58,710 14 11,14,63.891 428.918 
Bomb.y (Bind) 5 1.96.110,796 OM.B39 10 21,41,20,047 6,680,674 
Bengal •  • 1 M.79,209 87,464 1 M.96.213 81.940 
United ProvinOOll 7 8,98,98,698 2,3403.862 21 22,60,83.082 4.304,638 
Punjab 7 9,27,35.405 4,522,4.16 12 28,18.23,844 12,381,682 
Burma 4. ·2,41.77,829 401,283 
Bihar and Orias& • 2 5,32,61,8311 708.346 4 6,27,04,602 922,303 
0entraJ. Provincee .. 2! 5,12,72,647 873.109 
North·Weat Front. 2 46,44,985 173.772 4 !.M.17.097 428,428 
ier Province. 

113 1,.16 .......... j TOTAL . j 47 36.47.19.0611 10.655,777 29,988.387 

GoVERNMENT TELEGRAPH TBAINING bOOLa IN'lJIB MADRAS PRESIDENCY. 

216. "'Mr. O. Dura.iswami Aiyangar : Will the Government be plll&lIied 
to state: .. 

,(G.) the number of Government .tel.,gl'aph .trai.n.ing schools in the 
Madras Presidenr,y ; 
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(b) the number of students (i) Anglo-Indians, (ii) Indians trained 
in them during the last three years ; and 

(c) the 'number of persons of each class appointed in the Govern- / 
ment offices Y 

• The Honourable Sir Bhupendra Nath Mitra: (a) None. But there 
are telegraph training elasses in the Lawrence Memorial School, 
Lovedale, and St. Joseph '8 College, Coonoor, the vacancies in which are 
filled by candidates approved by the Postmaster-General, and the Instruc-
tors, and equipment for which are supplied by the Posts and Telegraphs 
Department free of charge. The Department also pays a bonus of 
Rs. 100 to these institutions for every general service telegraphist takt.>n 
from these classes into the department. 

(b) 
f1922.23 83 

(i) Ang!o.!ndiaDl ~ 1923·24 31 
I 

23 L1924.26 
(ii) Other Indians N,I 

(e) 

["22-23 27 

(i) Anglo-Indiana •• •. 1923.21 31 

lI924.2; 23 
(ii) Other Indiana N" 

Mr. O. puraiswami Aiyangar: May I know whether there is any 
. idea on the part of Government to establish training schools on the plains 

instead of at Coonoor Y 
The Honourable Sir Bhupendra Nath Mitra: The whole question 

of the future recruitment of the general serviee telegraphist is now 
under the consideration of the Government of India. 

Diwan Bahadur M. Ramachandra Rao : May' I ask whether the 
Honourable Member has considered the desirability of Iltartingo institutionH 
in Madras where Indians can likewise be trained. The two institutions 
which the Honourable Member mentioned are for the training of Anglo-
Indians only. Would the Honourable Member afford similar facilities 
for the training of Indians in Madras T 

The Honourable Sir Bhupendra Nath Mitra: I have already staid 
that the whole question of recruitment of the goenel'al l'icrvicc telegraphist 
is now under the consideration of the Government of India and the point 
raised by Diwan Bahadur Ramachandra Rao will not be lost sight of ill 
this eonnection. 

POST OFFICE GUARANTEE FUND. 

217. *Mr. O. Duraiswami Aiyanga.r : W.ill the Government be pleasr<i 
to state: 

(a) whether there is a fund called the Departmental Guarantee 
Fund in the Postal Department ; 
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(b) whether it is raiRed by contributions from the employees in the 
Department ; 

(0) the total amount raised in the Madras Presidency; 

(d) the various uses to which the fu.nd has been put in the IUNt throe 
years; 

(e) the benefits which the employees themselves got out of the 
fund; and 

(f) whether there is a similar fund in any other. department 1 
\ 

The Honourable Sir Bhupendra Nath Mitra: (a) Yes. 

(b) Ycs, originally. The collection of subscriptions ceased in June 
1905. 

(c) Rs. 58,650 during the period from 1873-74 to 1882-83, a.nd 1897-
98 to ~  The records for the intervening period aroe unfortunately 
not available. 

(d) (i) Writing ·off losses caused to the Department by the neglcct 
or misconduct of Postal officials. 
(ii) Payment of rewards for giving information in Post Office robbery 

cases. 
(iii) Grant of rewards for specially honest and ~a  service on 

the part of any persons in the ~  the POlit Office, while in the 
discharge of their duties. 

(ivY Grant of compensation to serv&.nts of the Post Office for the los!'! 
of their private property. 

( v) Payment to certain classes of officials of the Post Office, of the 
actual travelling expenses incurred by them on journeys for medicnl 
examination in connection with Postal Life Insurance. 

(vi) Payment of gratuities to the' families of deserving Post Office 
lIervants left in indigent circumstances by the premature death of the 
officials upon whom they depcnd for support, and to Post Offiee officials 
who are, owijrlg to no fault of their own, physically 01' mentally incapacitated 
for further service before they had earned pension. 
(vii) Refund to subscribers of the returnable portion of the snbRcrip-

tions paid prior to January 1883. 
(e) The employees themselves or their families got the benefits 

enumerated in items (iii) to (vii) above. 

(f) So far as I am aware there is no strictly analogons fWld in /lny 
ot.her department. I may add that we are comlidering the abolition of 
the Post Office Guarantee Fund from the lst April next. 

Mr. A. Ranga8wami Iyengar: May I know whether, when any pIlrt 
of this fund is appropriated to make good the los8es which are found 
irrecoverable in post office cases, the consent of those who contributed 
is taken' I take it amongst the objects for which this fund if! to be 
lltili8cd, is the recoupment of losses due to post.al irregularities which 
cannot be traced to any particular person, and from whom you cannot 
rocover it. I am asking .... bether the consent. of those who ~ 

to this fund is taken bef&re money which they contribute for their 
benefit is taken to meet losses caused by thE" irregularity or mif!eonduct 
at QJle man' 
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The Honourable Sir Bhupendra Hath Mitra: No, Sir, the consent 
of the original subscribers, who at that particular moment may be nOIl-
existent, is never taken. 

Mr. A. Rangaswami Iyengar: Who is the authority who disburses 
amounts out of this fund for recoupment of the Government for all losses 
incurred in postal irregularities Y 

The Honourable Sir Bhupendra Hath Mitra : It is not a question of 
'recouping to Government all losses arising out of postal irregularities. 
'l'he fund was administered by the Director General of Posts and Tele-
graphs, and he used to administer it under certain well-defined rules. 

Mr. A. Rangaswami Iyengar: May' I takc it that the Director 
General is the sole authority who decides whether any part of this fund 
is to be used to recoup losses or not ? 

The Honourable Sir Bhupendra Hath Mitra: Subject to ~  
rules laid down with the approval of the Government of India. 

IHPORT DUTY ON HAND LoOlllS. 

118. *Mr. O. Duraiawami Aiyanga.r : Will the Government be pleAsed 
to state: 

(a) whether the recommendations of the Fiscal Commission in 
paragraph 3 of the r.eport that hand looms should be placed 
on the same level a.'! power looms in the matter of duty, 
will be given effect to, and if so when; and 

(b) if it is a fact that the Secretary of State for India has forwarded 
to the Government of India a question on this subject by 
Mr. Saklatwala in the House of Commons t 

The Honourable Sir a ~ Innes: (a) The Fiscal Commission's 
reeommendation merely is that if the import of hand looms free of duty 
be a matter of significance to the hand loom industry, such looms should 
be granted the same tariff concession as is granted to power looms as 
machinery. The Local Governments w'ere accordingly consulted on this 
recommendation and the majority were of opinion that a reduction of 
the duty' on hand looms would not be of any material benefit to the 
industry. I may, however, mention that the rate of duty on certain 
articles which can be used as component parts eithcr of power looms or . 
hand looms was reduced from 13 to 2, per cent. by the Finance Act of 
1925. 

(b) Ye8. 

Mr. O. Duratswami Aiyangar : May I know whether the MadrAS 
Gqvernment consider it not profitable to the hand looms, of which there 
are a large number in the ,Madras Presidency 7 

'Ihe Honourable Sir Oharles Innes: I have not the papers with mil, 
,but I think I am correct in saying that the Madras  Government were 
of opinion that the reduction of duty on hand looms onlY' would not be 
of much use. What they thought WitS really required was the reduction 
of duty on the innumerable accessories which might be used with hand 
looms, and we have gone 88 far as we ean in that matter in the last Finanee 
Bill. 



QUJlSTIOJl8 J.ND ~  • 

.P.ao.otum HBW RoAD LEADIJiIJ'l'O THB OvEURIDGB AT'RBl5IIJUNT.&. JtJ5OTIG •• . 
219. *Mr. O. Dura.iswami Aiyangar: (a) Has the attention of tho 

'Govet'nment been drawn to an article in the Swarajya, dated 27th J unt 
1923, narrating the proceedings of a public meeting held in Reniguntft , 

(b) Are the Government aware that a new road is proposed to 'be 
opened to meet the road adjoining the railway line leading up to the 
ovcrhridge in Renigunta Junction ? 

(c) Are the Government aware that there is nOw an existing road 
from Tirupati and Chiruthanoor to the railway station in nenigunta' Is 
it a fact that the railway authorities propose to ClOHC the gate for cart" tramc 
'by this road to the railway station and open a gate at thc entrance to the 
now road' 

(d) ATe the Government aware that the existing TiruJjati-Chiruthanoor 
road i8 the road which 'contains the Bazaar Street of Renigunta , 

(e) Do the Government propose to direct the railway authorities 
to maintain the present gate and al80 open another gate at the entranoe 
to the new road for the additional convenience of passengers , 

'Mr. G.  G. 8im: (a) to (e). Th-c' 'Government have seen the article 
referrfJd to &tid note that there was oonsiderable difference of opinion 
on the subject. The matter is one which requires local knowledge and 
the Government have no doubt that the Agent will pay  due attention to 
any 'representation on the subject which the responsible local authority 
may make to him. • 

SUPBRSESSION OF MESSRS. KIRKPATRIOK AND HERMON, SENIOR PuBLIO WORD 

DBPARTKBNT A.OOOUNTANTS. 

220. *Mr. Amar Nath Dutt : 1. Will the Government be pleased " 
state : 

(a) wbether it is a fact that the prior claims of two European or 
~ a  senior P. W. D.accountants (Me8S1'l. 

Kirkpatrick and Hermon) to the officiating posts of Assistant 
Accounts Officer have· been passed over by the Aceountl\nt 
General, United Provinces, for considerations other tban ihOll 
of efficiency Y 

(b) whether it is also a fact that these two superseded accountants 
were appointed ofllciating Assistant Accounts Officers in other 
provinces either before or after their transfer to or from the 
office of the Accountant General, United Provinces' 

2 If the replies to (a) and (b) of part 1 above be in the afilrmativeJ 
will the Government be pleased to state the reasons for the supersession of 
'¥hestl 'twoaceount811ts , 

The Honourable Sir ~a  Blackett : The claims of the two officerlJ 
in question were not paased over for reasons other than efficiency. They 
served in the office of the Accountant General, United Provinces, for 
"'eryBhort periods and then went on lean. One of them was transferred 
to Bengal soon after his mum hom leave, and the other is riill_ 
leave. 

.. 
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PROMOTION OF JUNIO:! CLERKS IN THE OFFICE OF THE ACCOUNTANT GENERAl. 

UNITED PROVINCES TO HOLD CHARGE OF SECTIONS. 

221. "'Mr. Amar Nath Dutt: (a) Will  the Government be pleased 
to state whether it is a fact that the junior clerks in the office of the 
Accountant General, United Province:>, have been given regular charge of 
sections with duty allowance in preference to their seniors who held charge 
of !Sectiorts before for years together ? 

(b) If so, will the Government ~ pleased to state the reasons for 
such action 7 

The Honourable Sir Basil Bla.ckett: (a) and (b). No clerk who hus 
not passed the Subordinate Accounts Service examination should be put 
in charge of a section, but, when there is a shortage of passed men, the 
senior clerk working in the section where the vacancy occurs may be 
placed in charge temporarily till a Subordinate Accounts Service man is 
available. No clerk has any right derived from mere seniority to be 
placed in charge of a section. 

STOPPAGE OF THE ANNUAL INCREMENT OF MR. H. M. MUKHERJI, A CLERK IN 

THE OFFICE OF THE ACCOUNTANT GENERAL, UNITED PROVINCES. 

222. "'Mr. Amar Nath Dutt: (a) Will  the Government be pleased 
to state whether it is a fact that the annual increment of a clerk, Mr. H. M. 
Mukcrji, in the office of the Accountant General, U. P., has been stopped 
for one year , 

( b) If so, w ha t are the reasons for the !Same , 

(c) Is it a fact that his responsibility in the matter has Qot been 
established Y If so, are the Government prepared to rescind the order 
stopping his annual ~ 

The Honourable Sir Basil Blackett: (a) and (b). Mr. Mukerji's 
increment was stopped for one year because he was held responsible 
for making wrong entries in a register which led to an overpayment. 

(c) The Accountant General satisfied himself by" inquiry that Mr. 
:Mukerji was responsible for the wrong entry in the register, and the 
Government see no reason to interfere. • 

TRAVELLING CINEMA BOHEME. 

223. "'Raja Raghunandan Pruaci Singh: (a) Will the Government 
I.e pleased to say what would be the probable cost of the Travelling Cinema 
Scheme to which they have accorded their sanction , 

(b) Is the scheme going to be introduced on all the railways in 
India controlled by the Government T 

Mr.. O. O. lim: (a) Us. 6,334 chargeable to Revenue. 

(b) The scheme is at present in the nature of an experiment and 
.the question of ext.ending the scheme to other railways has, so far, t;lot 
arisen. 
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PROHIBITION OF THE EXPORT OF GOOD BREEDS OF CATTLE TO FOREIGN 

COUNTRIES.' 

224. *Raja Raghunandan Prasad Singh: Will the Government be 
pleased to say what action, if any, has heen taken on the Resolution adopted 
by the Legislative A8sembly on the 2nd March 1921, prohibiting the export 
of good breeds of cattle from British India to any foreign country till tne 
Government were satisfied that India has enough of such breeds and to 
~  f 

Mr. J. W. Bhore : The Government of India have prohibited the 
export of cattle of the Ongole hreed from the Madras Presidency. 

REDUCTION OF HOLIDAYS IN THE IMPERIAL SECRETfiIAT. 

225. *Raja Raghunandan Prasad Singh: It! it 8 fact that the holi· 
days of the staff of the Imperial Sccretariat have been reduced 7 If so, 
what economy has been effected thereby' 

Mr. H. Tonkinson :  A smaller number of real holidays have been 
substituted for the large number of nominal holidays. It is not possible 
to estimate the economy effected thereby but I invite the attention  of 
the Honourable Member to the Home Department office memorandum 
No. D.·4562.Public, dated the 20th October 1923, a copy of which is in 
the Library of the House, which explains the advantages from all points 
of view of the revised arrangements. 

PREVENTION OF FLOODS IN THE JUMNA. 

226. *Raja litaghunandan Prasad Singh: What steps, if any, have 
been taken, by way of precaution, against any flood in the river Jamuna 
this year' 

The Honourable Sir Bhupendra Hath Mitra: It is assumed that the 
Honourable Member is referring to the Jumna river, and .that the 
information for which he asks refers to the action taken by the Delhi 
Administration in the matter, since it is only in such action that the 
Government of India have any direct concern. 

The local Administration has reported that nothing can be done by 
it to prevent floods in the river Jumna. It has, however, taken steps to 
obtain, at least 3 days before an abnormal flood can reach Delhi itself, 
information of its approach, in order that timely warnings may be issued 
to all conooTned. 

Mr. B. Daa : Is it not a fact that the submerging of a few villages 
on the Jumna embankment during the last floods in the months of June 
and July was due to the high railway embankments and to proper water-
ways not being provided by the railway' 

The Honourable Sir Bhupendra Hath Mitra : It has never been 
lIeriously suggested that the floods in the Jumna at Delhi are intensified 
by either the railway or the irrigation arrangements in the vicinity ; 
they are due entirely to natural causes. 

DISCHARGE OF WORltERB EMPLOYED IN THE TITAGHUR PAPER MILLS. 

227. *:Mr. Kamini Kumar Ohanda : Are Government aware that as 11 
result of Government placing orders for paper from abroad many of the 
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workers of the rritaghur Paper Mills, Ltd., are unemployed' Do the: 
Government propose to reconsider their decision and place orders with 
Indian paper mills and thus preserve the source of employment for 
hundreds of paper mill workers , 

The Honourable Sir Bhupendra Kath Mitra: The Honourable Mem-
ber is referred to the reply given by me to Laia Duni Chand's question 
No. 182. 

DmSIONAL SUPERINTENDENTS ON THE NORTH WESTERN AND BAal' ~ 

R.An.WAYS. 

228. *Maulvi Muhammad Yakub : Will the ~  be pleased 
to state: 

(a) 

(b) 

(c) 

(d) 

(e) 

How many posts of Divisional Superintendents have been 
created on the North Western Railway and the East Indian 
Railway, including the Oudh and Rohilkhand Railway' 
By what method have the above-mentioned posts been fUled , 
and what are the qualifications required for the post , 
lIas any Indian been appointed to any of the posta, If not, 
why not' 
Are there any senior Indian officers on the North Western 
Railway and the East Indian Railway including the Oudh 
and Rohilkhand Railway T If there is any, why were his, 
claim!'! not considered in filling up the posts of the Divisional 
Superintendents' 
What are the functions and duties of a Divisional Superin-
tendent, and what salary and allOW811C88 does the post carry 
with it , 

(f) By whom were the functions and duties of the Divisional 
Superintendents performed before these posts were erelrted, 
and what was the salary of the officers performing tho&e! 
duties' 

(g) How many posts were abolished by creating the new post of 
Divisional Superintendent, and what was the effect of 
this change on the finances of the Railways concerned. , 

Mr. O. O. Sim: (a) There are 7 Divisions on the North Western 
Railway and 6 on the Eaflt .Indian Railway . 
• (b) The a ~ have been made on selection bll,ged on pro-

fessional efficiency, experience and administrative capacity. 
(c) Yes. An Indian officer is officiating in one of these posts. 

(d) Yes. 

(e.) Under the Divisional System, railways have been divided 
lIP into divisions which are plaoed under the administrative charge of 
Divisional Superintendents subject to the general control of the Agent. 
Two Divisional Superintendents get B.s. 1,850 per month and the othsQ 
R.!. 2,150. 

(f) Prior to the introduction of the Divisional System, the adminis-
trative control W8.'1 centralised in headquarters and the work was per-
formed through a ~  Responsibility has now been deoentralised 
as indicated in my reply to (e) above. 
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(g) It is too early as yet to estimate the full financial effect of tha 
Divisional System with relipect to reduction of staff or improvement in 
working efficiency. 

Mr. M. K. Acharya : May I know, Sir, when these posts of Divisional 
Superintendents were created; whether before or after the last Budget' 

Mr. G.  G. Sim : Before the last Budget. 

EXPBNDI'l'URE ON THE RAILWAY WORKSHOP AT MOBADAB..w OJ KORT. 

SANCTIONJID FOR GllINE&U. REpAIRS. 

229. *Maulvi Muhammad Yakub: (a) Is it a fact that the money 
sanctioned for the general repairs was spent on the railway workshop a' 
Moradabad during the last three or four years Y 

(b) Who was responsible for this mismanagement, and what actioD, 
rf any, was taken against the officer or officers concerned' , 

The Honourable Sir Charles Innes: (a) and (b). OOlVernment haYe 
no information and are unable to enquire into the question as nOW' 
stated as it is not understood what " general repairs" are referred 
to. 

PROFESSOR JEVONS' BOOK ON CURRENOY AND EXOHANGE. 

230. *Mr. Jamnadas M. Mehta: (a) With reference to the reply 
given by Government in the Assembly on the 27th February 1925, to SetA 
Oovind Das' question, will Government be pleased to state : 

(') whether the sum of Rs. 7,079 only was paid to Professor JevoDJ 
for his ~ only or for other services he may have rendered, 
• and, if so, what those services were ; and 

(ii) ~ the said amount was paid for the book only, will Government 
be pleased to state why this particular book on Currency and 
ExchaDge was specially favoured in this way , 

(b) Do Government accept this book as an authoritativ.e expoaitioD of 
(J.(>vernment's policy regarding Exchange up to the date of publicatioa 
cd the book , 

(c) Is it a fact that Professor Jevons was employed on .pecial d.,. 
at Simla during Augu ;t-September 1920, when the Indian Coinage and the 
Indian Paper Currency Acts were amended f 

(d) Had he any hand in the drafting of the provisions of the a ~ 

ing Bills' . 
(e) If the a,nswer to (d) be in the affirmative, was any remuneration 

given to Professor J evons for such work, and if so, what was the &JDOUJlj 
of such remuneration f 
. The Honourable Si:t' BasU Blackett: (a) The sum in questiOft was 

paId for the book only which was written with the object of e%plainiDg 
the intricacies of Indian Currency and Exchange in language as aimple 
-possible for the enlightenment of the general public. 

(b), (c) and (d). The answer is in the negative. 
( e) This does not arise. 
-231. 

·Ifr. Jamnadai ¥. Mehta did not w.i.eh to put ~ question. -
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HARASSMENT TO THIRD CLASS PASSENGERS BY THE TIOKET-OHEOKlNG SYSTEM 

INTRODUOED ON THE KHOOLNA BRANOH OF THE EASTERN BENGAL RAIL-

WAY. 

232. *Mr. Kamini Kumar Ohanda: (a) Has the attention of Govern-
ment been drawn to repeated eomplaints in Oalcutta newspapers like the 
~ a  and the Amrita Bazar Patrika and summarised in a letter over 
~ nkme of Babu La.kshmi Kanta Sen-Gupta in the llorward of the 24th 
July that the Eastern Bengal Railway has recently ~  a syst.om 
of ticket-checking on the Khoolna branch which causes great harassment 
to third class passengers Y 

(b) Is there any necessity for the procedure therein described f 

The Honourable Sir Oharles Innes: (a) and (b). The Honourable 
Member will see from the debate in this House on the 28th February last that 
the evil of passenger!! travelling without tickets has assumed very serioud 
dimensions and that in the year 1924 nearly 2i million passengers were 
detected travelling without tickets. The Government are not aware 
whether the Agent of the Eastern Bengal Railway has introduced a 
new system of checking ticket!'!, but they are sure that he will be 
anxious to reduce avoidable hardship to passengers as much as possible, 
and they will forward to him a copy of ~  question and answer. 

ALLEGED CENSORING OF LETTERS ADDRESSED TO DR. RABINDRA NATH 

TAGORE. 

233. *Mr. Kamini Kuma.r Ohanda: (a) Has the attentioll of Govern-
ment been drawn to an allegation of Calcutta newspapers that letters of 
Dr. Rabindra Nath Tagore are opened in the Post Office before delive-l'Y f 

(b) Is it a fact that a registered letter from abroad on being opened 
by him was found to contain another letter addressed to him from Eastern 
Bengal on a much later date suggesting the inference that both lettel'lll 
were opened, and that, in re-inclosing them, both were through a ~ 

put in the same cover Y 

(c) Will the Government please say if there is any truth in the 
allegation, and if so, the reasons for censoring his letters , 

Mr. G. P. Roy: With your permission, Sir, I should like to give 
one reply to this question, and to Mr. Gaya Prasad Singh's question 
No. 243 on the same subject. 

Dr. Habindra Nath Tagore's letters are not censored, and when the 
allegations in the Servant of the 24th July 1925 came to the notice of 
Government an inquiry was made into them. It appears that two foreign 
rpgistered letters addressed to Dr. Tagore were received for delivery in 
Calcutta on the 27th June, and were sent by mistake to the Beadon 
Street Post Office on the 28th of June. On the following day they were 
returned by the Beadon Street Post Offiee to the Calcutta General Post 
Office, and were forwarded by the Calcutta. General Post Office to the 
Barabazar Post Offiee. Apparently, therefore, the letters were addressed 
to Dr. Tagore's Oalcutta address, Dwarkanath Tagore Lane, which is 
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within the delivery area of the Barabazar Post Office. That Post Office 
redirected them to the Santiniketan Post Office on the 1st July; they were 
received at Santiniketan on thc 2nd July, which was a Post Office holiday, 
and were delivered to Dr. Tagore on the following day. One of these 
two letters is apparently the one referred to in the newspaper report, but 
unfortunately the cover was not preserved by Dr. Tagore, and I ha,ve 
consequently not been able to discover how a letter from Decca came to 
be found inside it. 
Mr. It. Ahmed: Sir, it may be that one of the envelopes was torn 

to pieces and the post office clerk put the letter in the other envelope. 
If that is the case there is nothing wrong f 

SEGREGATION BILL IN SOUTH AFmOA. 

234. *Mr. Kamini Kumar Ohanda: ((1) Has the attention of Govern-
ment been drawn to a Bill introduced into the South African Assembly 
embodying the policy of the Government of that country dealing not only 
with residential and commercial segregation but also with land ow,nership 
specially in Natal-with the expl'css objcct of reducing the Indian popula· 
tion to a very com;iderable extent , 

(b) Will the Government please state what they propose to do for th. 
protection of Indian interests 7 
Mr. J. W. Bhore: (a) The reply is in the affirmative. 
(b) The Government of India have so far merely seen summaries of 

the measure in the ~  The full text has been wired for and will be care-
fully examined on receipt with a view to determine what action is called 
for. 

ADMISSION OF STUDENTS FROM AJMER-MERWA.RA TO THB THOMASON 

ENGINEERING COLLEGE, ROORKEE. 

235. *Bai ~  M. Ha.rbilas Sarda: (1) Is it a fact that the 
Superintending Engineer, the Executive Engineer and the AsaiataDt 
Engineers in Ajmer-Merwara are on the United Provinces Public WORa 
Department cadre , 

(2) Is it a fact that all appointments of Superintending Engineers 
and Executive Engineers in Ajmer-Merwara are filled up by memberll of 
the United Provinces Public Works Department f 

(3) Are the Government of India in the circumstances prepared it 
persuade the Government of the United Provinces to give to students from 
Ajmer-Merwara seeking admission to the 'fhomason Engineering College, 
Roorkee, the same facilities for admission to and education in that College lUI 
are Kiven to students from the United Provinces 1 

The Honourable Sir Bhupendra Hath Mitra: (1) Yee. 

(2) Yes. 

(3} Under the rules for admission to the Civil Engineer class of the 
Thomason Civil Engineering College, Hoorkee, ;no students from provincel 
outside the United Provinces eRn be admitted to that class unless they apply 
through the Government of the pro\'ince, in which they reside, for per-
mission to appear at the admi8Sion examination of the college and the 
Government concerned agrees, in the event of such students gaining a 
place in the examination which would otherwise e,ntitle them to ad.missioD, 

~ » 
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to pay .. cOIltribution towards the cost of their training. So far :as stummtlt 
resident in the territories administered by minor Local Govemment1l 
(includmg Ajmer-Merwara) are concerned, an order has recently baen 
issued by the Government of India under which, if any SUi!h student 
applies through the head of the Government concerned for permission to 
appear at the entrance examinatioll of the college and having obtained. SlroA. 
permission succeeds -in obtaining entry thereto, the cost of his trainmg, 
excluding liuch fees and expenses as are ordinarily defrayed by the st'lld-ents 
tllemselveN, Iihal1 be accepted as chargeable to Central Revenueli. As a 
relmlt of this order students from Ajmer-Merwara seeking admission t. 
the Thomason Civil Engineering College, Roorkee, are afforded the same 
faCIlities as are given to students from the United Provinces, except that 
they are not eligible for scholarships re!lerved 'for candidates resident in 
that provi,nce. 

A,ppLIOATION BY AN INDIAN RADIO TELEGRAPH COMPANY TO ERECT ... BEAK 

STATION. 

236. *Khan Bahadur Sarfaru Hussain Khan: (a) With ~~ 

to the Government reply " the matter is under discussion " in answer to 
my starred question No. 267, asked in the Assembly on the 26th January 
1925 regarding the application by an Indian Radio Telegraph Company for 
a licence to erect a beam station, will the Government be pleased to state 
if they have arrived at any definite conclusion Y 

(b) If they have, will they pleasc state their decision Y 

(c) If not, will they please state whim they are likely to arrive at a 
decision. 

Mr. G./P. Boy: (a) Yes. 
(b) A license has been granted to and an agreement has been made 

with the Indian Radio Telegraph Company for the ¥tablishtnent and 
working of a  " beam" station in India to communicate with England. :A 
L'Ofly of each will be found in the Members' Library. A ~  of the 
application is placed on the table. 

( c) Does not arise. 

ESTABI,ISHMENT, MAINTENANCE AND WORKING OF A COMMEBCIAL 
RADIO SERVICE BETWEEN INDIA AND THE UNITED KINGDOM BY 
MEANS OF BEAM STATIONS. ' 

Application. 

'1'0 

THE DIRECTOR GENERAL OJ' POSTS AND TELEGRAPHS, INDIA. 

1. We offer to undertake and hereby apply for the necesBary lieenBe under tbe 
Indian Telegraph Act, 1882, to establish, Ulaintain and work a cOnmlercial :radio 
SCI vil'a between India and the United Kingdom (hereinafter called the Service) by 
JIlE':lnsof the Marconi Beam System and we nre prepared to enter into an Agreement 
",lth the Government of India which agreement shall be oontingent Dpon the lieen¥e. 

2. We certify that we are a Oompany regilltered in British India under the IndIan 
Companies AetB with Rupee eapitul and that the registered office of the Company i8 
.ituat<l at 84, 86 4c. 38, Apollo Dunder Boad, Bombay. 

8. We undertake that at least 60 per ceat. ·f)f ally eapital to be expended U1'OD 
tilt" 8erviee .. aU be o«ered for subscriptioD in India. 



QUESTIONS AND ANSWERS. 4,19 

4. We certify that the Company holds the necessary rightl to exploit Bud UIO 
all patents nece88ury for tho efficient working of the Service. 

Voted this 3rd day of February 1925. 

(Sd.) 
Secretaries and Treasurer" 

The Indian Radio Ttl/eurapA 00., LttJ. 

TRADE UNIONS IN THE PROVINCES OF BRITISH INDIA. 

237. ·Khan Baha.dur Sarfaraz Hussain Khall : In connection with 
my starred question No. 268 asked in the Assembly on the 26th January 
1925, regarding the, number of 'l'rade Unions in the Bombay Presidency, 
will the Government be pleased to state- . 

(a) if there are Trade Unions in the other Provinces of British 
India; and 

(b) their number respectively wherever they exist f 

The Honourable Sir Bhupendra Nath Mitra: (a) Yes. 
(b) The Government of India have no reliable statistics. 

238. (Answered on 25th August 1925). 

AMENDMENT OF THE CRIMINAL PROCEDURE OODE. 

239 .• Khan Bahadur Sarfaraz Hussain Xhan.: (a) Has the attention 
of Government been drawn to the letter published in the issue of the 
Seqrchlight of Friday, the 3rd April 1925, page 4, under the heading 
". tetters to the Editor ", " Criminal .Justice ", 1/ A Serious Anomaly "1 

(b) If so, will they be pleased to state if they are prepared to appoint 
a Committee to further amend the Criminal Procedure Cede in the light 
of the suggestions made by the writer Y 

Mr. H. Tonkinson :. (a) Yes. 

(b) No. 

Khan Bahadur Sarfaraz Husain Khan: Will the Government 
kindly give reasons f 

Mr. H. Tonkinson : Government do not consider that anythi.n.g more 
is required in this case than is already provided for in section 426 of 
the Code of Criminal Procedure, nor in fact do they think it would be 
possible in the interests of the proper adminiRtration of criminal justice 
to provide anything more than ~ provided in that section already. 

Mr. K. Ahmed : In the light of the suggestion given by the writer, 
as stated in the qnestion, probably it is contrary to the spirit of the 
criminal law in this country to amend the same any more. "Is not that 
so? 

PRINTING OF STAMPS IN INDIA. 

240. *Mr. Gaya Pruad Singh: Will the Government be pleased to 
day by what time they expect to start printing stamps, etc., in India , 

LI07LA. B2 
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The Honourable Sir BasU Blackett : It is expected that the print-
ing of stamps at the Nasik Security Press will commence early in Nov-
ember 1925. 

INDIAN OFFIOERS IN THE INDIAN MEDIOAL SERVICE. 

241. *Mr. Gaya Prasad Singh: (a) Will the Government be pleased 
to state how many Indians were taken into the I. M. S. during the late 
war' 

(b) How many of them have been demobilised, and how many are 
still employed in army hospitals t 

(c) Will the Government state if they are prepared to retain tho 
IBlrvices of those who are willing to remain in the service, instead of 
reoruiting new I. M. S. officers , 

Mr. E. Burdon: (a) As previously stated on the 10th January 
1922, in reply to part (e) of unstarred question No. 86, 1,004 Indian 
gentlemen were granted commissions in the 1. M. S. during the war. 

(b) 74 temporary officers are still in service: the remainder, with 
the exception of 86 who have been granted permanent commissions, have 
been dcmobilised. 

(c) Government are not prepared to give any assurance on the point. 
They can only undertake to select the men with the best personal and 
professional qualifications, whether for appointment to, or retention in, 
the Service. 

TRANSFER OF INDIAN I. M. B. OFFIOERS FROM MILITARY TO OtvIL EMPLOY-
MENT. 

242. "'Mr. Gaya Prasad Singh: (a) What is the percentage or 
.Ludian I. M. S. officers in the Military from 1920 to 1925 , 

(b) What is the percentage of Indian 1. M. S. officers in Waziristll.n 
.iervice at present' 

(c) What percentage of Indian 1. M. S. officers have been transferred 
from the Military to Civil within the last five years; and how many :a.re 
Europeans , . 

Mr. E. Burdon: (a) The percentage of Indian officers to the total 
number of officers of the Indian Medical Service in military employment 
for the period in question is as follows :-

1920-68.66; 1921-68.95: 1922-56.29; 1923-54.29; 1924-
58.33 ; 1925-53.68 . . 

(b) The percentage of Indian Medical Service officers to the total 
number of officers in military employment serving in Waziristan is at 
present 75. 

(c) During the period from August 1920 to August 1925, 140 
omcers of the Indian Medical Service were transferred to civil employ. 
Of this number, 92 are Europeans and 48 Indians. 
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ALLEGED CENSORING OF LETl'ERS ADDRESSED ITO DR. RABINDBA NATR 
TAGORE. 

t243. "'Mr. Gaya Prasad Singh: (a) Has the attention of thlll Govern-
ment been drawn to the Servant, dated the 24th July 1925, under the head-
ing " Rabindranath's letters censored, /IjD. interesting revelation" , 

(b) Is it a fact that a registered letter addressed to Dr. RabiDdrll. 
Nath Tagore from Germany was due to him at Santinikctan on the 29th 
or 30th June at the latest, but that he received it on the 3rd July; and 
on opening it, he found that a letter, bearing the date 26th June, addressed 
from Dacca, found a place in the same envelope , , 

(c) Is it a fact that the poet's letters are censored ; and if so, under 
whose authority , 

(d) Are the Government prepared to make an inquiry into this t 

INDIAN REPRESENTATIVES AT THE SEPTEMBER SESSION OJ' THE LEAGUE OJ' 
NATIONS. 

244. "'Mr. Gaya Prasad Singh: (a) Is it II. fact that Lord Willingdon, 
the Maharaja of Patiala, and Sir Atul Chandra Chatterjee have been 
nominated to represent India at the September session of the League of 
Nations' If 80. on what principle have these nominees been selected f 

(b) Why is it that no non-official of British India has been selected; 
and why was the Central Legislature not given a chance to elect the 
representatives 7 

(c) Are the Government prepared to lay on the table all correspondence 
on the subject' ., 

(d) Does India contribute anything to the League of Nations' AJJ,d 
if so, how much per year, and since when 7 

Mr. L. Graham: (a) Yes. They were selected on the principle of 
their general suitability to represent India. 

(b) On the first part I can add nothing to my reply to (a). .As re-
gards the second part, the Honourable llember is referred to the reply 
given to question No. 1778 put by Khan Bahadur Sarfaraz Hussain 
Khan on the 11th September 1924. 

(c) No. 

(d) Yes, since 1920. The contribution :fluctuates in accordance with 
the amount of the League's expenditure for the year in question and 
the proportion for the time being allocated to India. 

Mr. N. M. Joshi: May I ask, Sir, whether it is British India that ill 
a member of the League of Nations or the India, including Indian States, . 
that is a member f 

t For &ll[l!e! to thit queetioD, lee a.DIIwer to questioD No. 233. 



L;WISLATIY;E ~  [31sT AUG. ~  

Mr. L. GrQ.ham. : Will the Honourable Member repeat his question 7 
Mr. N. 1VL Joshi : My qnestion was this: Js it British India that is 

a member of the JJcague of Nations or is it thc India with the Indian 
States that is a member. 
Mr. L. Graham : It is, as the Honourablc Member describes it, the 

India with the Indian States. 
Mr. B. DaB: May I ask, Sir, on what principle Lorn Willingdon was 

chosen as the leader of this delegation and not the High Commissioner 
for India T 

Mr. L. Graham: I take it, on the prineiple of general suitability. 
~  N. Irl. Joshi: May 1 ask, Sir, whether any of these Indian States 

bears any portion of the contribution to the League of. Nations Y 

Mr. L. Graham: Of that qUf.'.stion, Sir, I should like to have notice. 

PROIDBITION OF THE EMPLOYMENT OF INDIAN TROOPS OUTSIDE INDIA. 

245. "'Mr. Gaya· Prasad Singh: (a) Will the Government be pleased 
to say if Indian troops, stationed either in India or elsewhere, have been 
despatched, or have been instructed to hold themselves in readiness to be 
despatched to lIong Kong or any other part of China, to be employed 
against the Chinese , 

(b) Do the Government propose to prohibit the employment of Indian 
troops outside India Y 

IIr. B. Burdon: (0,) As regards the first portion of this question, 
attention is invited to the reply which I have already 'given to part (0) 
of another question asked by Mr. Bhuhanantmda Das, No. 105. As re-
gards the second part, Government regret that, in the public interest, 
they can give no information. , 

(b) No. The policy which the Government of India follow in thi!l 
matter is that formulated in a Resolution adopted by the Legislative 
ASBembly Oll the 28th March 1921. 

NUM»ER OF INDIAN TROOPS EMPLOYED OUTSIDE INDIA. 

246. *Mr. Gaya Prasad Singh: Will the Government kindly lilY 
on the table a !!tatement showing Indian troops who are at present. employed 
01' stationed outside India (if any), indicating separately the strength of 
such troops, the places where they are so employed or sta.tioned, and also 
since when' 

Mr. B. Burdon: The attention of the Honourable Member is invited 
to the reply whieh I have givcn to question No. lOG asked by Mr. 
Bhubanananda DaB. Troops have been employed on ~a  duty in 
Iraq since the end of the Great War. Troops have been employed on 
garrison duties in the other pLaces mentioned since before the war. 

REPLACEMENT OF THE BRITISH TROOPS IN MUZAFFARPUR BY A SQUADRON OF 

AEROPLANES. 

247. "'Mr. Gaya Prasad Singh: Is it a fact that liS a measure n: 
economy the Government propose to replace the British troops in Muzaffar-
pur by a squadron of aeroplanes f 
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Mr. It lur_: No, Sir, Government have no snch. intention. So 
far from being economical, the proposal would entail large expenditu,re, 
both initial and rec·urring, as the smaU existing (>lItablishment of the 
Royal Air Force in India is required cl8cwhere for other purposes. 

NUMBER OF GoVERNMENT AEROPLANES IN INDIA. 

248. *lIIr. Gaya Prasad Singh : Will the Government be pleased to 
say how many aeroplanes of all kinds they p08seS8 at present, aDd wh.ere 
they are stationed in India 7 

Ifr. E. Burc:km: The Royal Air ~  in India consists, of 6 
squadrons, each of 12 aeroplanes, which are located l.ormaBy at Quetta. 
Peshawa.r, Risalpur, Kohat and Amballa. Four of these squadrons are 

~  witb Bristol Fighters, and the remaining two with De 
Havilland 9 A. 'so 

Reserve aeroplanes arc kept at Lahore amd Karachi. 

t249. 

t250. 

SEGREGATION OF DOMICILED INDIANS IN SOUTH AFRICA. 

21U. "r. 0.1. BaDra Iyer: (a) Has the attention of the GoverJII-
~  been drawn to the announcement of the Minister of the Interior in 
the South African Assembly of his intention to introduce a SegregatiOR 
Bill , 

(b) Are the Government aware that this is only an attempt on the part 
of the Hertzog Government to revive the Class Aooas Bill whieh the Smu,t3 
Government introduced in the South African ParliaJ,1l.6J;lt' 

(c) Are the Government further aware that the object of the Segrega-
tion Bill is to make provision for the reservation of residential and trading 
areas in urban areas for persons other than natives having racial character-
istics. in cOmmon, in othel' words Asiatics , 

(d) Have the Government of India communicated their protest against 
the !lCgregation of all domiciled Indians alike for residence and trade 7 

(e) If" yes". will the Government be pleased to lay on the table their 
f:ommanication to the South African Government and the reply, if any, 
received from the South African Government Y 

Mr. J. W. Bhore : (a) The Bill has already been introduced. 
(b) The measure which the Government of India have only just re-

Qaived is apparently more comprehensive in scopc than the Class Areas 
Bill referred to by the Honourable Member. . 

(c) Yes. 

(d) and (6) The Honourable Member's attention is invitelt to tRe 
answer given by me to part (b) of Mr. K. K. Chanda's question No. 234. 

HOLIDAYS IN THE MILlTARY ~ a DIi;l'ABTMEN,T. 

252. * •. O ....... a Iy.: (a) Has the attentiou of the GoVCl,])-
JQent been drawn t.o a circular issued by the Colonel Commandaut Chief 
--rThUe que.tlou wve omitted by Yi'. c. S. Laga lyer. 
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Engineer, Eastern Command, dated Nainital, 29th June 1925, regardiR" 
freneral holidays to M. E. S. personnel 7 

(b) Are the Government aware that the holidays which have been 
dilallowed include some important religious holidays ! 

(c) Is it a fact that the clerks in the Military Engineering Depart-
ment are governed by the Civil Service Regulat ions except in s? far as they 
have to sign an agreement binding themselves to go on field service when 
roquired' 

(d) Is it a fact that in the matter of holidays they have been governed 
by the Negotiable Instruments Act, privileges under which are affect.ed 
by the circular referred to f 

(8) Will the Government be pleased to state that they will not deprive 
the clerks in the Military Engineering Department of the gazetted holidays 
they have so long enjoyed T 

Mr. E. Burdon: (a) Yes, Sir. 
(b) This would appear to be the case. 
(0) Yes, Sir. 
(d) and (e) The reduction of holidays generally was a measure recom-

mended in the interests of economy by the Retrenchment Committee. 
A considerable reduction has accordingly been carried out at the head-
quarters offices of the Government of India. It is however the establish-
ed custom for military offices elsewhere to follow the Local Governments 
in the matter of holidays, as holidays vary to an appreciable extent in 
different localities. The Government of India will bring the matter 
to the notice of G. O.'s C.-in-C. and the O. O. Coo Burma District, with a 
view to ensuring that the practice in military offices under their respective 
eommands follows, as closely as possible, that of the Local ~ 

eODcerned, in future. 

EMPLOYMENT OF INDIAN TROOPS OUTSIDE INDIA. 

253. -Mr. O. S. Ranga Iyer: Will the Government be  pleaSed to 
etate in what places outside India Indian troops are employed and for 
what purposes' 

Mr. B. Burdon: The attention of the Honourable Member is invited 
to the reply which I have already given to Mr. Bhubanananda Das' 
question No. 105. 

Mr. O. B. Ra.nga Iyer : Will the Government be pleased to withdraw 
the Indian troops from China and also from Egypt , 

Mr. B. Burdon : I have already answered that question in the answer 
whieh I have quoted. 

1Ir. O. S. Ranga Iyer : Are the Government aware that Indians re-
lent the u.ae of Indian troops in .Asiatic countries in order to deprive 
those eountries of their freedom Y 

Mr .•. Burdon : No, Sir. 

TBUL 01' A OIVIL BUIT AGAINST LALA MOTI RAM, GoVERNMENT CONTRACTOR, 
NORTH WEST FRONTIER PROVINCE, BY A CoUNCIL OF ELDERS. 

26'_ *Lala Dum Ohand: (a) Is it a fact that a civil suit brought 
.,ainst L. :Moti Ram, Government contractor, a resident of Chakwal, 
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District Jhelum, in the court of the Assistant Commissioner, Tank, District 
Dera Ismail Khan, has been made over to the Council of Elders under 
section 8 of the Hegulation No. 3 of 1901, }4'rontier Crimes Regulation t 

, (b) Will the Government be pleased to state on what ground" the 
said suit waR made over to the Council of Elders and could the Assistant 
Commissioner legally do so T 

(0) Is it a fact that in the above suit the Assistant Commissioner, 
Tank, issued a warrant of a ~  for the attendance of the defendant; if 
so, under what ~  of law could this be done' 

Sir Denys Bray: Inquiry is being made from the local Administration 
and a reply will be furnished to the Honourable Member in due course. 

Lala. Duni Chand: May I know the reason, Sir why replies to 
questions relating to the North-Western }4'rontier Province are 
invariably not ready T 

Sir Denys Bray: I deny both fact and imputation, Sir. 

Lala Dunl Ohand : I could give a number of instances in which the 
reply has been given inthis way. 

t255. 

PUBLIO SERVIOE COMMISSION. 

256. *Mr. R. K. Bhanmukham Ohetty : Do Government propose to 
consult this House before determining the nature of the duties to be per-
formed by the Public Service Commission, its composition, its rights and 
privileges 7 

The Honoura.ble Sir Alexander Muddiman : The answer is in the 
negative. 

EMPLOYMENT OF CHINESE LABOURERS BY THE GREAT INDIAN PENINSULA 

AND THE BOMBAY, BARODA AND CENTRAL INDIA RAILWAYS. 

257. *Mr. R. K. Shanmukham Ohetty: (1) Is it a fact that Chinelo 
labourers are being employed in some of the Great Indian Peninsula Rail-
way workshops apd on the Bombay, Baroda and Central India Railway' 

(2) Are Government aware that the employment of these imported 
artisans will reduce the work and the wages of Indian. labour f Are 
Government prepared to takc steps to discontinue this ~  f 

(3) Has any representation been made to the Agent ::.of the Great 
Indian Peninsula Railway that some of these Chinese worlanen are very 
rude towards the Indian workmen and that frequent brawls have resulted 
as a consequence of this? If so, has any action been taken' 

The Honourable Sir Charles Innes: (1) Some Chinese workmen 
are employed on the Great Indian Peninsula Railway but, with the ~

tion of one ('hargeman, not on the Bombay, Baroda and Central India 
Rai:'l1way. 

(2) The Chinese workmen are employed under contract and they 
generally earn higher wages in view of their greater ~ per head 

t Awlwencl 011 25th A.uru.t, ~  
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as compared with Indian labour. Their employment in these circums-
tances cannot, therefore, have the effect of depressing the scales of PIlY 
drawn by the latter and Government, therefore, see no reason to instruct 
the Agent to discontinue this practice. 

(8) The Agent of the Great Indian Peninsula Railway reports thl\.t 
no representation has reached him suggesting that the Chinese work-
men have failed to observe those courtesies that are usual amongst the 
lllbour employed in these shops. 

SEGREGATION OF DOMICILED INDIAl'fS IN SOUTH AFRIOA. 

t258. *Mr. R. X. Shanmukham Ohatty: (1) Has ~ attention of 
the Government been drawn to a report in the Press that in the South 
African Assembly the Minister of Interior has intimated his intention of 
introducing a Bill to make provision for reservation of residential nnd 
other areas in urban areas, for certain persons having racial eharaeteristres 
in common' 

(2) Have Government received any communication on this measure 
from the South AfriclllD Government or the Colonial Office 7 

(3) Is it a fact that the proposed measure is in effect a revival of the 
Class Areas Bill introduced some time back by the Smuts Government, 
and that it would enable the South African Government to segregate the 
domiciled Indians alike for resideneeaRd trade T 

(4). What action do Government propose to take in this matter' 

RESOLUTION re GRIEVANCES OF INDIAN SETTLERS IN TANGANAYIKA. 

t2;'9. *Mr. R. X. Shanmukham Ohetty : Will Government be plea.sed 
to state what action they have taken to give effect to the Resolution passed 
in this House regarding the grievances of the Indian settlers ill Tanga-
nuyika , 

ENCOURAGEMENT OF THE INDIGENOUS PAPER INDUSTRY. 

260. *Mr. R. X. Shanmukham Ohetty: (1) Is it a fact that for 
IIOme years past the Government have been encouraging the ind,igenous 
paper industry by placing their orders with Indian paper manufacturing 
companies Y 

(2) Is it a fact that this year the major portion of their orders have 
beeD placed abroad Y If su, will Government be pleased to state why the 
orders for paper were placed abroad Y 

(3) Has any representation been made to Government that as a 
consequence of their action some of the Indian paper mills have been 
obliged to reduce their output and that a number of workmen have been 
tbrown out of employment' 

(4) Do Government propose to place their orders lor paper as far 
as pos.'1ible with Indian paper eompanies f 

Mr. R. X. Shanmukham Ohetty: Questions Nos. 258, 259 and 
260 huve already been answereil, Sir. I put question No. 261. 

t Already all8wcrod-vide Mr. Chetty'8 remark below question No. 260. 
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ApPBENTICEB IN THE PAREL WORKSHOP OF THE GREAT INlillA.N PENINSULA 

RAILWAY. 

261. *Xhan Bahadur Sartaraz BusaaiD Khan: With ~ to 
the supp16mentary questions to starred question No. 36 asked in the 
ARSembly on the 22nd .J anuary 1925, will the Government please statp. : 

• 
(a) The number of Indian apprentices in Class A of the PllreJ 

Workshop of the Great Indian Peninsula Railway Company? 

(b) Whether Matriculate Indian!! are eligible for ClaslI " .A. " or 
"B"7 

Mr. O. O. Sim.: (a) Ten. 
(b) Candidates who have passed the High School or Sev('nth 

Standard have to qualify for admission to the " A" or " B  " grade 
apprenticeship by passing an entrance examination. For the "A" 
grade a candidate must obtain 50 per cent. marks in Mathematics null 
()() 1l0J' cent. in General Knowledge and for the" B  " grade 40 per cent. 
each in Mathematics and General Kllo.wledge. Nodi"tinction is made 
between Europeans and Indians. 

GUNT o:r THE FRANcHISE TO INDIANS RESIDENT IN AUSTRALIA. 

262. *JCha.B Bah&dur Sarfuaz Bus,am Khan: With reference to 
the Government reply to the starred question No. 46 asked in the ASliembly 
on the 22nd Janua,ry 1925, regarding the grant of the franchise to Indians 
resident in Australia, will the Government be pleased to state the result of 
the inquiries if completed Y 
Mr. J. W. Bhore : The Government of India are glad to announC,l 

thai II. Bill was introduced in the Commonwealth Senate Oil 

the 12th June 1925 amending sub-section (5) of section 39 of the 
Commonwealth Electora:!1 Act, 1918-1924, by adding after the word 
" Asia" the words "(except British India)". This measure wiU 
give the Commonwealth franchise to subjects of British India at present 
domiciled in Australia and is the fruition of the hopes held out by the 
Commonwealth Government  to Mr. Sastri on the occasion of his visit 
to Australia in 1922. The Bill was passed by the Sena'te and read for 
the first time in the House of Representatives of the ComqJ.onwealth of 
Australia on the 8th July 1925. Indians, when this Bill passes, will 
enjoy both the State and Commonweahh franchise throughout Australia, 
except in Queensland and in Western Australia, where Indians do Dot 
enjoy the 8uifrILge in respect of elections for the Lower House. 

Mr. 1[. Alamed i May I ask a supplementary question, Sir 7 What 
are the reasons that in Queensland and in one other place Indians do not 
enjoy the same privileges in the matter of franehiseas they do in other 
places T 

Mr. J. W. Bhore: I may inform the Honourable Member that I do 
not know. 

Mr. K. Ahmed : What are the reasons that in Queensland and 
one other place in A1I8tralia Indians do not enjoy the same right of 
franchise as they do ia othflo places in the same country f 
Mr. J. W. Bhore :  I have already informed the Honourable Member 

that I dO not know. 
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Mr. K. Ahmed : Will the Honourable Member be good ~  to 
inquire into the matter and enlighten the House as to the reasons, if 
possible before this Session is over Y 

Mr. J. W. Bhore : I would suggest to the Honourable Member that 
he should wait until this Bill is passed into law. 

Mr. K. Ahmed: Since the Honourable Member has already stated 
that it is only in Queensland and ill one other place in Western Australia, 
that the Indians will not get the same right of franchise which they get 
in other places under the Bill when it is passed into law, I suppose the 
Honourable Member will be good enough to inquire into the reasons why 
Indians should not get the same privileges Y 

Mr. J. W. Bhore: I have already replied to the Honourable 
Member. 

AUDITING OF THE ACCOUNTS OF THE GOVERNMENT AGRICULTURAL FARM AT 

TARNAB. 

263. "'Khan Bahadur Sarfaraz Hussain Khan: With reference to 
the Government reply to my starred question No. 116 and my supple-
mentary questions asked in the Assembly on 23rd January 1925, regarding 
the auditing of the accounts of the Government Agricultural Farm at 
'l'amab, will the Government be pleased to state : 

(a) If the inquiry has been completed Y 

(b) If so, will they please communicate the result to the House' 
Mr. J. W. Bhore: (a) Yes. 
(b) A statement embodying the information desired by Lala 

Duni Chand has been placed in the Member's Library. 

IXDIAN FOREST SERVICE EDUCATIONAL STAFF AT THE FOREST RESEAROH 

INSTITUTE AND COLLEGE, DEBRA DUN. 

2M. "'Khan Bahadur Sarfaraz Hussain Khan : With reference to 
the Government reply to my starred question No. 118 asked in the Assembly 
(In the 23rd January 1925, regarding the Indian Forest Service Educational 
Staff, will the Government please state : 

(a) If they have arrived at any decision' 

(b) If so, will they please communicate the result to the House' 

Mr. J. W. Bhore: No final decision has as yet been arrived at. 
Khan Bahadur Sarfa.ra..z Hussain Khan : May I know, Sir, by \Vhat 

time Government hope to arrive at a decision' .. 

Mr. J. W. Bhore: It is quite impossible for me to say, Sir. The 
whole question of the future of the college at Dehra Dun is at the 
present moment under consideration. 

PROPER REPRESENTATION OF MUHAMMADA.NS IN THE INOOME-TAX DEPART-

KENT, PuNJAB AND THE NORTH-WEST FRONTIER PROVINCE. 

261S. "'Mr. S. Blldiq Ha.sa.n: (a) Will Government be pleased to 
lay on the tabJe a statement showing the number of ~ ~ ~ ~  _ 
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the Income-tax Department for the Punjab and the North·West Frontier 
Province, namely : 

1. The number of Assistant Commissioners, 

2. The number of Income-tax Officers, 

3. The number of Assistant Income-tax Officers ? 

(b) Will the Government please state separately the-

2. Number of Hindus, holding the said posts in 1923, )924 
1. Number of Christians, } . 

3. Number of Sikhs, and 1925 , 
4. Number of Muhamadans, 

(c) Will Government please state how many of these. appointments 
were made or confirmed in 1924 and how many in 1925 t 

(d) Is it a fact that only one out of nine vacancies was given to • 
Muhammadan in 1924 and the remaining 8 to non-Muslims' 

(e) Is it a fact that in August 1924 the future 3 vacancies were 
dccided to be given to a~a a  as the result of Muhll.madan repreHenta. 
tions to Government t 

(f) Will Government be pleased to lay on the table the correspondence 
that passed between the Punjab Government and the then Commissioner, 
on the subject of the advisability of the recruitment of more Muhammadans 
in the Department T 

(y) Is it a fact that on the occasion of filling up the three a ~  

none has been given to a Muslim on the report of the Assistant Commis-
sioner deputed by the Commissioner to consider and suggest the names 
of suitable pemons Y 

(h) Will the Government state  whether the present Commissioner 
of Income-tax consulted the previous correspondence on the subject; if 
so, the reas(!)ns why he could not givc effect to the. previous orders on the 
subject Y 

(i) Will the Governmtmt please state what steps they propose to take 
in future to ensure the proper representation of Muslims in the Income-tax 
Department of the Punjab and the North-West Frontier Province t 

The Bonoura.ble Sir Baail P. Blackett: The answer is laid on the 
tablJe :  -

(a) Thc establishment to-day is as below :-

Punjab. N.W.F.P. Totr.l. 

1. Number of Aasilltant C9mmisaioners 3 • 3 ". 
2. Number of Income·tall: OfIicers .. 27 4, 31 

3. Number of A88istant Income·ta.J: Officers 6 
" e 

• The officer in char of the N orthem Pu njab DivisioD being in charge of theN. W. 
Province o. 
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(1)) 

Chris-j H' Sikhs. 
Maham· Tot&1. t' I Indus. madallll. lana. 

1923. I 
Aemtant Commissioners .. { 

Punjab .. 2 I 1 .. .. 3 
I 

N.W.F.P. .. • 
I 
.. . . .. .. 

.. { Punjab .. 2 15 4 5 26 
Inoome·tax Officers 

I 
N.W.F.P. .. .. 2 1  3 

1924. 

Aasiatn.nt Commissioners .. { 
Punjab .. 2 1 3 

N.W.F.P. .. • ..  ..  .. .. 

.. { Punjab .. 2 14 4 is 25 
Income·t.ax Offil'.e1'R • 

N.W.F.P. .. .. 2 .. 2  4 

{ Punjab .. .. 3 2 .. Ii 
Alsistant Inoome·tu 
Officers. N.W.F.P. .. .. ..  .. 

1925. 

AuiBt&nt Commifll!ioners .. { 
Punjab .. 2 1 .. 3 

N.W.F.P. .. • .. .. .. .. 

.. { Punjab .. 3 14 II 4 26 
Income·tax Officers 

N.W.F.P. .. .. 2 .. 2 4 

{ 
Punj&b o. 3 1 2 0 

Allllist&nt Income·t&x 
Officers. N.W.F.P. .. .. . . .. .. .. 

(e) 8 appomtments were made m 1924 and 2 apPolDtments only have 
been made so far in 1925. 

Cd) No. Two out Qf eight vacancies were giviln to Muslims in 1924. 
(e) the ~  decided to give tbe next two vaeancies of .A8sist-

ant Income-tax Officers to Muslims. 
(I) No. 
(g) 'l'he reply is in the negative. Two additional posts of Assist-

aftt Income-tax Officer8 sanetioned by the Govemment of Imlia have 
been given to Muslims. 
\") Theauswer to the first part is in the affirmative j the second 

part does not arise as the Commissioner gave effect to the decision. 
(i) General instructions as to the representation of different com-

munities in the pUblic service have alr.eady been issued to the Oommiso 
sioner of Incolne-tax. 

SETTLEMENT OF MOPLAH PRISONERS IN THE ANDAMANB. 

t266. *Mr. B. ladiq Hasan: (a) Will the Government be pleased to 
state whether the Andamans have' ~ ~ a  as a penal $ettlement 
98. recommended by the .Jail Commiasien r 
t For aDawer to this question-aee below question No. 270. 



(b) If the answer to the above iR in thesffi't'Dlative, would the Govern-
ment state ,under what Regulations the Moplah 'prisoners have been 
peported there T 

(c) If it was for the lack of accommodation in the Indian jailsJ in 
1921, cannot they be brought back now, conditions having altogether 
changed siMe then Y 

SETTLEMENT OF THE WIVES AND CHILDREN OF MOPLAH PBISONERS IN THE 

ANDAlfANB. 

t267. "'Mr. B. Badiq Basan: Will the Government be pleased to 
state-

(a) Whether it is the Government of India or the Madras Government 
which is responsible for the transportation to the Andamans of the wives 
and children of Moplah prisoners T 

(b) Whether they are aware that a strong and unanimous opposition 
from the Indian Muslims is afoot against the scheme of this transporta-
tion , 

(c) Whether they are aware that at its very inception this scheme 
was condemned by the AT Ameen, the only Muslim organ of Malabar ; 
and later on by the Malabar Muslims' representatives in the local lind 
Imperial Legislatures ? I, 

(d) Whether they are aware of resolutions protesting  against the 
scheme passed by the All-Muslim Parties Conference at Amritsar and a 
huge meeting of Mussalmans representing all shades of political views at 
Madras f 

SETTLEMENT OF MOPLAH8 IN THE ANnAJrlAN8. 

t268. "'Mr. B. Sadiq Baaan : Are the Government prepared to recon-
sider the whole scheme of Moplah trall8portatio,n in view of the strong 
opposition with which it has met T Are they prepared to abandon it since 
it is pernicious to the public sentiment 1 

SETTLEMENT OF MOPLAH WOMEN AND CmLDREN IN THE ANDAMANB FOR THE 

ALLEGED PURPOSE OF WORKING ON ANGLO-INDIAN PLANTATIONS. 

t269. "'Mr. S. Badiq B .. an: (a) Will the Government be pleased to 
flitate whether it is a faet that certain Anglo-Indians have acquired sollle 
lands in the Andamans and it is to work on their plantations that 
Moplah women and childre,n have been transported to that place 7 

(b) If the answer to the above is in the negative, will the Government 
a1!sure this House that no such thing will happen in future , 

SETTLEMENT OF MOPLARS IN THE ANDAMANS. 

270. "'Mr. S. Sadiq 'Hasan: (a) Will the Government plcllRe 
state whether they tried to persuade some Anglo-Indian.'1 and EuropeaJls 
to colonize the Andamans and the scheme was dropped only after examin-
ing the Island and finding it uninhabitable T 

(b) If the answer to part (a) is in the affirmative, will the Govern-
m1lnt please state the reasons which kd them to believe that the Island was 
good enough for a Moplah settlement' 

- t ~ ~  to this question_llo belo,,, qUlll!tion No. 270. 
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(0) Will the Government be pleased to make a statement of their motive 
in transporting Moplah women and children to the Andamans f 

The Honourable Sir Alexander Muddiman : With your permission' 
Sir, I purpose to make a brief statement in answer to the five questions 
standing in the name of the Honourable Member. 

2. The accepted policy of Government is eventually to abandon the 
Andamans as a penal settlement and to develop it as a free settlement. 
This policy can only be carried out gradually. Prisoners sentenced to 
transportation are no longer being sent to the Andamans as a matter of 
course, but Government still retain the power to transfer prisoners to the 
Settlement and have recently been exercising the power in the case of 
prisoners who have volunteered for such transfer. 'l'he large number of 
Mopla.h prisoners :>entenced to transportation for participation in the 
rebellion in 1921 taxed the accommodation of the jails in the Madras 
Presidency to such an extent that it was neeessary to afford some relief 
and this was obtained by the transfer of a certain number of these con· 
viets to the Andamans. The number of such convicts in the Andam8.1Ul 
at present is 1,141. These men are given self.supporter tickets, as circ1l.ln.S-
tances permit, but the Chief Commissioner has found it necessary to refuse 
sueh tickets to men without families to help them. The climate of the 
Andamans, as remarked by the Jails Committee, is not unlike that of the 
Malabar Coast and is therefore similar to that to which the Moplahs are 
accustomed. Permission to import their wives and families has been given 
to Moplah prisoners quite as milch in the interests of these prisoners as in 
the interests of the Settlement, since men to whom small holdings have 
been given find it difficult to work their holdings without the assistance 
of their wives and families. I have seen suggcstions that Government has 
some dark scheme of altering the proportions of Hindus and Muslims in 
ltlalahar by the deportation of Moplahs. If any cont.radiction of so absurd 
a statement is required it is to be found in the fact that including wives 
and children and other relatives the total number of .I\Ioplilhs now in the 
Andamans is only 1,600, whereas the 1921 Census shows the number of 
Moplahs in Malabar was nearly 1,000,000. The fact is that Government 
are anxious to make conditions for these men as easy as possible and at the 
same time to give to them inducements to settle in the islanci as free men. 
Those who at present have small holdings are, in the words of 1 hc Chie! 
Commil>BiollCr, ' living the normal village life in exclusively MopIsh 
villages, frec from any possible taint of bad habits and vices alleged to 
exist ill some of the older self-supporter villages of the Settlement '. I 
am fully aware that resolutions have been passed at various meetings 
condemning the action of Government in this matter, but I am satisfied 
that this has bcen due to lack of information in regard to the true facts. 
The feelings of the Moplahs themselves in the matter may be judged from 
the fact that there are at present a considerable number of Moplah prisoners 
in the Madras jails who have applied to go to the freer life in the Andamans 
taking with them their wives and families. 

3. I should also like to mention for the information of Honourable 
Members of this House that during the last Delhi SC:-Ision I made an offer 
to the two Moplah Members of the House to send them or two gentlemen 
nominated by them to the Andamans at Government. expcnRe voluntarily 
(laughter) to see conditions for themselves. They have not so far accepted 
thia offer. 
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• 
4. With regard to the referenccs to Anglo-Indians' settlcment all that 

1 need say'is that the Government of India have not tried to persuade any 
Anglo-Indians to go Ill> eoloni8ts to the Anciamans, though they gave land 
and some assistance to a batch of (x-service AnglO-Indians who Were sent 
to the Island as an experilnent. 

Mr. Mahmood Schamnad Sahib Bahadur : Is it not a fact that 
prisoners sent to the Andamatls are not only those who werc 8eutcnced to 
transportation for 'life, but there arc abo I':iorue who were sentenced Lo 
short tems of imprisonment , 

The Honourable Sir Alexander Muddiman : As far as I know, it is not 
a fact. 

Mr. A. a~a a  Iyengar: lIaR the attention of the Government 
been drawn to the Hesoluti<ln pas)'!ed in the Madras Legislative CouliClI 
1118t week against carrying forward filly further this scheme of colOllizatioll 
of Moplahs in the ADdamans, and that the non-official opinion in the 
Madras ~  was more or less unanimous in the matter T 

The Honourable Sir AlexlloDder Muddiman: I have scen that a HllSO-
1ution was passed, but I have not seen the debate. 

Mr. Mahmood Schnmnad Sahib Bahadur: Is it not a fact that 
Government have got special officer!; for the purpose of carrying on 
propaganda work among the MoplahH in order to induce them to go to the 
AndaluaJlH T 

The Honoura.ble Sir Alexander Muddima.n : I am not sl1re of that. 
J brlicyn a Deputy Collector from the Audamans did go to MadrWl, bllt 
I thillk he only ollce went to the priilouers. 

Mr. A. Rangaswami Iyengar: May I know, Sir, if the Government 
will (!l,nsider the feelings (If the communit.y before they pash forward ~ 

IIchl:mll ~  , 

The Honourable Sir Alexander Muddhnan : T am certainly prepared 
to CO!lsidrr any reasonable objeetioJllo! to the SehCDlf', but foIO fill' as at ~  

advised, the Moplahs themselves like it, and I find it very difficult to 
ullderstund the opposition to the scheme. 

Mr. Mahmood Schamnad Sahib Bahadur : Are Government aware-. 
Sir, thll.t there il:! general distmtisfaction and indignation a ~ the 
Moplahl!! regarding the scheme, and are the Government prepared, if the 
dissatifolfaetioll and indib"llation increase, to meet another rising ill 
Malabar' 

The Honourable Sir Alexander lIuddima.n : If the indigllatioll:8 
well founded Government will do their beb""1 to allay it, but if it is'ill-found-
ed, they will disregard it. 

Mr. K. Ahmed: lIaR the Honourable tilt> Home Member Seen in tllr. 
Comrade It telegram from Madras tbtl othpr day-a conple of days ago, I 
believe-that thero was a meeting among the MoplahR ·whieh paHSed a 
resolution commenting on ~ ~  of the Government for engag-illg OfIU 
Mr. Nair. who is suppose(l to he on!' of tlw officers of the Coycrnnll'lIt. and 
who has heen misleading the :Moplahs just as the brokers do in order to send 
eoolies to the tea gardens telling them that there are good prospects beforo 

r 
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them if they go 10 toa lands and so forth 7 Similarly, are ~  

awaro that this officer of Government has been misleaUing the MopIahli that 
thcr(' are bright prospects in the Andamaull ........ f 

Mr. President: The Honourable Member must make himself 
intelligible if he desires that his question should be answered. 

RELEASE OF MOPLAH PRISONER8. 

271. "'Mr. S. Sadiq Hasan: (a) Are the Government aWare of the 
Resolution passed by the Madras Legislature recommending the release of 
the :Moplabs imprisoned on aecount of the Moplah rebellion 1 

(b) Have the Government of India ever considered the question of the 
r.elease ~  Moplah prisoners f 

The Honourable Sir Alexander Muddiman: (a) Yes. 
(b) The matter is primarily the concern of the Local Govern-

ment. 

STOPPAGE OF PASSENGER TRAINS AT BABARPUR ON mEDJ:LIiI UKBA.LA KALKA 

RAlLWAl'. 

272. *Lala Duni Ohand: (a) Is it a fact that on the Delhi Umbala 
Kalka Hailway some 8 or 9 years ago two Dew stations Baba,rpur and Rath 
Dltana were opened and that since 1924 tickets for the latter station IUC 
issued from cyery station on that line and all the paK.'1enger trailUl stop olt 
thiH a ~ while no passenger train stops at Babarpur much to the 
inconvenience of the people concerned Y 

(b) If the reply to the above is in the affirmative, are Government 
prepured to issll!' instruct.ions to the nnilway Department to arrango for 
tho titoppage of IJassellgcr trains at Babnrpur 811 early as possible Y 

Mr. G. G. Sim: 'l'he Government have no information but a copy 
of the question awl aw,lwer will be forwarded to the Agent. 

RF:MOVAL OF THE RESTRICTION ON INTERMEDIATE CLASS P A.BSENGERS TO 
TR.AVEL :BY THE CALCUTTA MAlL ON THE DELHI UlIlBALA KALKA 

RAlLWAY. 

~  *Lal8, Duni Chand: (a) Is it a fact that passengers holding 
interm<,diate ~  tickets for less than 250 miles arC not allowed to travel 
llY the Calcutta l\lail on the Delhi Umbaia Kalka Railway section which UI 
only 162 miles in  length '/ 

(b) Is it 111150 a faet that this restriction has only been applied during 
the last three or fonr years, and, if so, are Government prepared to get this 
restriction remoycd as carty as possihle as it causes muah ineonvenieneo 
and hardship to passengers travelling by mail on that line f 

Mr. G.  G. Sim: (0) Intermediate class passengers are only booked by. 
the Punjab Mail trains'when travelling distances of 200 miles and over. 

(b) The restriction was imposctl in 1919. The accommodation on 
tJwsP traills is limitrd, and jn thc cireumstanccs Govc!'nmc:!t do l:ot IJr()-
110SO to take uny actioll ill the matter. 
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INCLUSION OF EOONOMIC HISTORY AND PUBLIO EC6NOHICS IN THE SYLLABUS 

OF THE I.C.S. EXAMINATION HELD IN INDIA. 

274. *Mr. O. S. R8.llI& Iyer: Is it a fact that the syllabus of ~ 

\3xamination of the I. C. S. held in London includes such subjects lUi 
Economic History and Public Economics f If so, are the Government of 
India prepared to take any steps with a view to having these subjecbl 
included together with Indian Economic History in the 1. C. S. examina-
tion held in India' If not, why not f 

The Honourable Sir Alexander Muddiman: The syllabus of the 
examination for admission to the Indian Civil Service held in London 

~  in addition to the gcneral subject of Economics, the suIJjects of 
Economic History and Public Economics. When the syllabus for the exami-
nation held in India was prepared a sUA'gestion that there should be separate 

~  on General Economics and Public Economics was carefully consider-
ed. 'rhe decision to include only the one general subject of Economics 
was based on the view that one subject carrying 200 marks represented 
more acourately the position of Economics in the UniveNlities. The general 
subject includes both Economic History and Public Economics and tho 
OoYernmcnt of India are not at prescllt disposed to re-Open thc quelition 
of dividing up the subjects. 

VACANCIES FOR PASSED CANDIDATES OF THE STAFF' SELECTION BOARD. 

275. "'Mr. O. S. Ra.nga Iyer: (a) Will the Government be plea!ied 
to state: 

(i) The number of outside candidates who qualified themselves a8 
stenographers in the Staff Selection Board examination herd 
in 1924 f 

(ii) The number of candidates mentioned in (i') who have berm 
appointed as stenographers temporary and permanent , 

(iii) The number of outside candidates who qualified themselves tIa 
Assistants (attached offices) and Lower Division ClerkH in 
1922 , 

(iv) The number of oandidates mentioned in (iii) who havc bee!} 
provided with Assistantships (attached offices) and Lower 
Division Clerkships temporary and permanent f 

(b) Do the Government propose to givc those passed candidates, 
who are still unprovided for, preferenoe to those, who would qualify them-
aelves later on, in filling new vacancies' 

The Honourable Bir Alexander ltIuddima.n: (a) Thc figures asked 
for are :-

(j) 14. 
(ii) Three. Two others ~  offered appointments but were unable 

to accept them. 
(iii) 115. 
(it') 62. 

(b) Such pftssed . a ~  a J'() , I l.Uluerstand, given preference, 
provided they have kept. the ~  ~  of their change of addreHII, 
U any, !lnd have not becomc ~~  for entry into Government ~  
L101LA. c2 
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STAFF SELEOTION BOARD EXAJrfIN,a,TION • . 
276. *Mr. C. S. Ranga Iyer: (i) Is it a fact that the Stait ~  

Board is going to hold an,other examil1atiQQ , 

(ii) If RO, will it be open t(l outside ean,didates Of to a ~a  

candidates only, or to bot.h 1 

(iii) If the answer to (i) is in the affirmative, will the GovCIfl.unen_ 
state the different grades that will be open to ~ a ~ and tq 
ul;lpart.mental candidates 7 

(iv) What is the exact date on which the examination wUl b. hell,! , 

The HQDourable Sir Alexander MuddiIntLn: (i) It is proposed to hold 
Ii further examination if the number of vacancies in prospect jwotif\cs it, 
Whether the examination will be conductcq by the Staff Selection Board, 
or by the proposed Publie ~  Commission ~ eQl\not at ~  liay. 
That will depelld a good deal on the date of the examination. 

(ii) to (iv). I am afraid I cannot give a:t;ly qefinite information at 
present. It is probable that the examination will be c(lllfined ~ the 2nd, 
aud 3rd Dj"isions, so far as outside candidates ~ concerned. 

'" 
EMPLOYM;ENT OF MUHAMMADANS AS CLERRS IN THE QFFlCE QJ' ~  CHUl' 

MEDICAL OFFICER, DELHI, 

277. *Mr. Mahmood Schamnad Salllb B&had1U": ls it a tact thK. 
'no Muslim has ever ~  appointed as a (,llel:k ~ ~ off\ee of the Chi"f 
~ a  Offie,er, Delhi ~ ~  T 

Mr. J. W. Bhore : A Muhammadan clerk was ~  temporarilr 
for about a year. 

GRANT OF ~  'ro THE HEAD CLERK OF THE OFP'l<lE ,F ~  ~  

MEDICAL OFFIOER, DELHI: 

278. *Mr. Mahmood Schamnad Sahib Babad1U" ; (a) Is it a ts,ot ~ 

t.he prcl'lent Head Clerk of the office. of th,' Chief MedIcal Offlcer., ~ 
is above 55 ~a  of a ~ and has been granted ~  ~ one exteIlSion or 
~  Y . 

(b) If so, why have the Fundamental ~  ~  ~ ~ ~ 
extension of ),Icrviee, boen ignored in his ~  t 

Mr. J. W. Bhore: (a) Oue ~  of Ilerviee has been ~  to 
the Head Ct"l'k. • 

(b) Fundmnentnl R.ule 56 (h) allows exten.sion tiU the .ge ~  60 
in cases where the offieial iy l10clared ~  fit. 

NUMBER OF MUMLIM AND NON--MUSLIM SUR-ARRIMANT SURGEONS AJW A88IST-o 

ANT SURGEONS IN THE DELHI PROVINCE. 

279. *Mr. Mahmood 8chamnad Sahib Bahadur: Will the Govern-
ment please la;y OIl table a ~  ~  the num,bt;r of ~ a ~ aM 
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Don-M\lsIim Sub-Assistant Surgoons and Aijsistimt ~  in the Delhi 
~ , 

Mr. J. W. Bhori ! A statement ~ thu information required is 
plaeed 011 tbt! tabl@. 

lilOH",ent 'noun"" tlte "umbor of M'l.,lilll allll NOIl·Muslim Suo·As&illtaltt 811.'1100111 IJ1!.a 
-&"iltMH Svrgef>1l8 eml'I01l0a in the Delhi PrOllincli. 

Hinuus. Muslims. Sikhs. Parsec. Total. 

Alliiltltrrt SUrgeons 3 1 4, 

8l1b·Asaiatl1nt 8utA'eOll8 .. 111 4, g 20 

ALLEGATIONS' AGAINST TBE SAMAJ1ST SUB-AsSISTANT SURGEONS OF THB 

RAtSINA HOSPITAL. 

280. *Mr. Mahmood Schamnad Sahib Bahadur: Is it a fact that 
the Samajist Sub.Assistant Surgeons openly preaehed Shudhi in thp. 
hOHpitAI at naisina and an application, bringing this attitude of the said 
Suh-As:;;ifltant SUl'geons to the hotice of the Chief Medical Officer, Delhi, 

a ~ byille M\\slim residents of Haisina. t If so, what action, if any, 
\'V8I.o ta.\ren by the Chief Medical Officer in the matter 7 

Mr. :t. W. Shore: The /ihswer to ~ first part of the Question is in 
the negativtl. The application was re('cived by the Chief lIiedical ~  

who, oYl inqUiry, ascertained that there 'Was no proof of the statements 
thel'eikt. 

BMPLottElt't OJ' MtiliAMMADAN ASSISTANT-StiRGJWNS IN ~ CIVIL HOSPI'fAL, 
DBLHI. 

281. III •• Ml.hJaoo4 Soha.umad Sahib Bahadur: (a) Is it a fact that 
a :Muslim Sub·Assistant Surgeon has never been put in chatge of the Inrioor 
flUd ~  ~ a ~  of the Civil Hospital, Delhi , 

(b) Is it a fact that the total a ~  of M llslim doctors from the 
indoor Watds c>! thtl Civil Ho-apltal, Delhi, has often been ~  by the 
Musllm patiertt. .. and public' 

(e) If 1I0j what actlt>n d{) ~  propose to a ~ to remove thili 
t:rievance of the Muslims f 

(d) 1s it a fact that ~ tillle back there uscd to be one Mnslim abd 
one non-Muslim Assistant SUl'geon in the Civil Hospital, Delhi' If 60, 
'Why has the pilUle of the Muslim Assistapt Surgeon noW-been taken up by It 
non-Muslim' 

(e) What action, if any, do Govcrhmel'lt. propose to takp to incrense 
the number of Muslims in this branch of service of the Delhi Province 7 
:Mr. J. 'W. Bhore : (a) No Sttb-Assistant SUf'l:(eon iR put in charge 

()f either the Indoor or the Eye Department of the Civil BOHpital. These 
posts a~ filled by ASllistant Surgeons. 

(b) No such resentrnent has been expressed by patientI'! but from 
time to time the absence of Muhammadan doctors from the Civil Hospital 
has been c()ounellted llpea adverSely in the local Muhammadull prefill. 



LEGISLATIVE ASSEMnL Y. [31ST Am. 1925. 

(c) There is 110 real gril'Yon<'.e as is evidellt from the far-t that there 
has been Il general increase in the number of Muhammadan in-patients. 

(d) There has never been any such arrang'l'ment as a matter of 
course. As vacancies occur suitable men are supplied by the Punjab 
Oovernment irre::pective of their reEgion. 

(e) No immediate action is required. When vacancies occur the 
eppointing authority will be asked to bear in mind the dmlirability of 
appointing Musalmans to Delhi if suitable men are available. 

EMPLOYMENT OP MUSLIMS IN THE RAILWAY BOARD. E'fC. 

282. *Mr. Mahmood Sehamnad Sahib Bahadur: (a) Will the 00Y-
ernment please state the total nnmber of posts of clerks and assistant9 
which were recently sanctioned for the nailway Board offiee Y 

(b) How many of these were given to Muslims' 

(c) Is it a fact that there is not a single permanent Muslim Assi .. tlLut 
in the Railway Board office T 

(d) What action, if any, do the Government propose to take to increase 
the number of Muslims in all Secretariat offices Y 

The Honourable Sir Oharles Innes: (a) and (b). The Honourable 
Member is referred to the answer given in thiH Asscmbly on the 23rd 
March last to a similar question asked by him. 

('c) No. But there is 011e provisiollal. 
(d) The Government are considering the ~  whether the 

policy whieh has been adopted to sncure a measure of communal repre-
sentution in certain services can suitably be applied to the Government 
of India S('crctal'iat office;;;. 

ANNUAl, EXPENDITURE ON THE TREASURY CONTRAO: SYSTEM INTRODUcE.) 

~  THE POST OFFICES AT B"OMBAY, POONA AND AHMEDAB1,D. 

283. ·Mr. Ja.mnadas M. Mehta. : (0) Will Government be pleased to 
state the annual expenditure incurred in introducing the Treasury 
Contract System ill the Post Offices at Bombay, Pool1a aud Ahmedabad f 

(b) What was the annual expenditure for doing tht work depart-
mentally Y • 

(c) Wha.t is the actual annual saving by the Department under the 
new system T 

(d) Did the terms of contract. include all the functions and dut.ies per-
formed by the departmental a.gency 7 If not, what functions were 
omittt"d in the Contraet and what is the expenditure incurred by the De-
partment in carrying out the excluded functions T 

(e) Is it a faet thflt the monetary liabilities of the Treasury Contra.ctor 
of the Bombay Ocneral Post Office are Ie!;!! by nearly one lakh of rupces 
daily than .befure the introduction of the Contract SYlltem T 
(f) Is it a fact that the balances of the a ~  town Bub-offices are 

heavily increased, and if so, have nightguards been maintained for the 
safety of cash at such offices V 

(g) Ill! it a fact t.hat twenty-two appointments of the Bombay Generul 
Post Office ~ ~ ~ ~  a~ !l !,cs.ult gf ~ C9Dtl.'_l!ct! ,  , 
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(k) Will Government be pleased to say what staff is engaged by the 
contractor for carrying on the treasury business of the Bombay General 
Post Office and what iii the margin of profit left to the contractor Y 

(i) Will Government be pleased to say what administrative advantage' 
were gained by the introduction of the Cash Contract SYHtem ? 

Mr. G. P. R07: (a) Rs. 43,200. , 
(b) Rt>. 48,800. 

(c) Rs. 5,600. 

(d) Yes with the exception of the following: 

Charge of caHh remittances in transit between the Bombay General 
Post Office and certain important town sub-otIieas. 

The cost of this is included in the calculation of financial saving. 

(e) No. 

(1) Yes, under the operation of the rules in the Post Office Manual 
and not as a result of the introduction of the Treasury Contract System. 
No night guards have been sanctioned, as none are considered neCCSHRl'Y 
in the particular Cases. 

(g) J neluding three reservc clerks, the number of appointments 
abolished W8H twenty-seven. 

(h) Governmcnt have no information on the subject. 
(i) The work is done by experts and the security of, Rs. 3 lakhs 

furnished by the contractor I>afeguards Government against loss. 

Mr. Ja.mnadas M. Mehta: Sir, is it a fact that more than once cash 
lUlS been stolen in transit betweell one post office and another as a result 
of this arrangement 1 

Mr. O. P. Roy: I 1111,,(, no information on the subject, Sir. 

Mr. Jamnadaa M. Mehta: It is worth while your getting the infor-
mation. 

CORRESPONDENOE BETWEEN THE GOVERNMENT OF INDIA AND THE GOVERN-

KENT OF THE UNION OF SOUTH AFRICA ON THE INDIAN QUESnoN. 

284. -Mr. O. S. Ranga Iyer : (a) Has the attention of the ~ 

ment been drawn to the speech in the South Mrican Assembly of Dr. 
Malan, Minister of the Interior, introducing the Bill embodying the Asiatic 
policy of the Soutt African GovernmentY 

(b) Has the attention of the Government been drawn to that part of 
Dr. Malan's speech in which he refers to " negotiations or eomrnuniclltioDB 
between the Government of the Union and India as rega,rdH the Indian 
question II , 

(c) Will the Government be pleased to place on the table the doen. 
ments and communications that have passed between them and the South 
African Government f 

Mr, J. W. Bbore: (a) and (b). Yes. 
(0) ~ negotiations are still going on and r regret that it will not 

be in the llublic interest to comply with the IIonourable Membcr'ii 
request. 
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AH'Al.G.UfATIO}( o:r '1'111: PRovINCIAL FOREST SERVICE 'Wlm THE hrlPEBIAL 

FOREST SERVICE. 

285 .• Mr. O. S. Ra.nga Iyer: (a) Will the Government be. pleased 
to ste.te if any of the Provincial Governments have recommended the total 
amalgamation of the P1'ovincial ~  l:)tlrvlce with the Imperial !<'oretlt 
Service Y 

(b) If so, will the Government be pleased to state what hiteps they 
intend taking in the matter , 

Mr. J. W. Bhore : (a) '1'he allswer is in the negative. 

(b) The question doeR not therefore arise. 

DUTIES' OJ' PROVINCIAL AND IMPERIAL FOREST SERVICE OFFICERS. 

286. ·Mr. C. S. Ranga Iyer: (a) Is it not a. fact that the 
technical work allotted to the Provincial Forest Service men is just the 
sume as the work done by the Imperial Service offictlrs 7 

(b) Is it not a fact that the" marking" and" sleeper passing" are 
the only two chief work-s entrusted to the Provincial Serviee senior offi-
cers 7 Are not these duties done by the subordinate serviee men' 

Mr. J. W. Bhore: (a) Information regarding the actual distribu-
tion of work among offieers of the two Services in the provinces is not 
available but as far as is known officers of the Provincial Forest ~ 

are not usually employed on the same work as officers of the Indian }i'orest 
Service ex<!ept when they are being t:ried in major charges to test their 
~  for ultimate promotion to the Indian l4'orest Service. 

(b) The infonnation asked for is not available as the matter referred 
to is entirely provincial. 

RE!40VAL OP' THE POST OFFICE F1J.O!4 DHUNAGHAT TO KHETl KHAN. 

287. *Mr. C. S. Ranga Iyer: (a) Are the Government aware that the 
Dhunaghat Post Office, District Almora, is the nearest post office to Patti 
Gangol, Farka and 8 portion of Sipti and the schools of Kheti Khan T 

(b) Are the Government aware that Kheti Khan is more central for 
th,e loca,tion of the post office than Dhunaghat 7 

(c) If so, why should not the post office be removed hom a ~ 

te· Kh.eti Khan , 

(d) Owing to the distance of Dhunaghat from the above Pattis and 
Xheti Khan schools, are the Govel'nment aware of the unnecessary delay in 
tbe delivery of letters, papers, etc., causing • great ineon'venience to the. 
public' 

Mr. O. P. Boy: (a) Yes. 

(b) No. 

(c) The post office has been at Dhunaghat since it was opened in 
1908. In 1921 an experimental post office was opened at Kheti Khu. but 
there was 80 little work that the incolD.e was not sufficient to CO"fer tae 1HI8$ 
aDd the office had consequently to be closed. 

(cl) No. 
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OPtnNINt'l OJ'A BRANCH POST ~ EITHER AT DEORI OR SUKlIIDANQ, 

288.*Mr. C. 8. Ranga Iyer: (a) Are the Government aWll.l'e : 

(i) that there is no post office between'l'anakpur (District Naini. 
tal) and Champarat (Disuiut Almotll), II. distanco of about 
thirty seven miles, and 

(ii) that the villages of Pattis MaUa and Talla Palbalanm a.,nd Talla 
ahara! get their letters, etc., only once in a fort:-.ight f 

(b) Will the Government be a ~  to state if they intend opening 
a branch post office either at Deoti or Sukhidang f If not, 
why not f 

Mr. O. P. Roy: (n) The reply is in the affirmative. In r.parsely-
populak'<1 hill tracts distances between post offices are necessarily long. 

~  These villQges have a weekly doli very. 

(c) The question of opening a branch post olliee at DOOM ill under 
eOli.H1Uerati.on. 

RAILW,A.'Y'-OWNED COLLIERIES. 

289 -m::r. It. C. Neogy : Will Governnwnt be pleased to state whitt 
action they propose to talre OA the representation of the Indian Mining 
Federation, a ~  dated the 2200 June, 1925, complaining about the 
rapid ~ a  of the railway-owned ~ T 

The Honourable Bir Ch&r188 tnlles : A reply 'to the F'ederation is 
being pt'epaxed and will be publiahed in due eourlle. 

CAPITAL OUn.A."f ON 'tHE JERANGDtH, ARGADA, RELIOARI-DARI ANn BlIUR-

KUNDA COLLIElUES. 

290. ·Mr. E. O. Neogy : Will Government be pleased to state what 
ill the total capital o'ntlay estimated to be made on the Jerangdih, Argadll, 
lteligari-dari and Bhurkunda collieries already opened or proposed to be 
opened by the Railway administrations and eompanies T 

Mr. G. a.8im : The total estimated capital outlay in respect of the 
collieries mentioned by the Honourable Member is as follows : 

Name of CoUiery. 

J.el'ftngadib including J aradih 

Afgada •. 
Relig8,l'i Dan 
Bhurkunda. 

E.tiDlutcd Oapltal 
Outlay. 

~  

". 66,68,000 
33,69,000 

36,25,000 

55,40,000 

OPENING OJ A COLLIERV IN Tn TALCJUB CoAlil"lELDB lrY '!'HE BENGAL NAG PUB 
R.ut.WAY, E'I'O., 

29:1. -Mr. Eo. O. NtQ&I1 : (a) Will the Government be pleased to statis 
w.b.at ia tb.e e;f;lIoct PQlitio.D of the proposal of the Bengal Nagpur Railway 
administratiOil for, ~ -. A. eolliery ill the TalGber eoaUiel<u t 

, 
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(b) Is it It fact that It proposal is now under consideration for acquir. 
ing coal property for the East Indian Hailway near about Ondal in the 
district of Burdwan, Bengal , 

Mr. G.  G. Bim: (a) 'J'he' position is 1hat the Secretary of State has 
sanctioned Ii fo.lcheme for the acquisition by the Beng'nl-Nagpul' Railwuy 
Company of a colliery in the 'l'alcher coalfields but negotiatioru; have not 
yet reached II. final couclusion. 

(b) A prospecting license for coal in the Ondal Srirampur coalfield 
was obtained by the East Indiall Hailwuy Admiuistratioll last year and 
boring operations were IlR11ctiOllCd. 'l'here has been 110 further develop-
ment sinee then. 

BOMBARDMENT OF MEDINA. 

Khan Bahadur Sarfaraz Hussain Khan: Sir, I h8"\'e given a~  

notice of the following question : 

(a) Has the attention of Government been drawn to the .news 
from (1) Bombay, published in the issue of the Pioneer of ~ 

27th August 1925, page 3, under the headings" The Bombard-
ment (rf Medina ", "Bombay Muslim's resentmerilt ", (2) 
Jerusalem and ~  published in the issue of the 
Searchlight of the 25th Augllilt 1925, under the headings 
" Attack on :Medina ", " Bombardment of mosques ", " Pro-
phet's tomb in Danger ", "Medina's Bombardment" and 
., A message to 1.1 ust;almll.ns "  , 

(b) If so, are they in a position to give a detailed account of the 
statements mnde Y 

Sir Denys Bray: Sir, I have not had time to look up the ~  

12 N JON. the llonourable Member cites Lut they all relate 
no doubt to the disturbing reports received within 

the last few days of events in Al-Madina. Government lost no time in 
tclegraphing to His Majesty's Consul at J eddah and the High Commis-
sioners, Egoypt, and Palestine, for the actual facts. It may be some little 
time before these can he ascertained with absolute certainty. All that is 
at present certain is t.hat the disturbing reports are widely current, but 
I am glad to think that this does not necessarily mean that they are true. 
Indeed Sultan Bin Saud has issued a categorical dementi through ~ 

Agent in Cairo stating that only Shcrifinn troops at Salakh have been 
bombarded. As soon as further facts are reeeived I will take steps to have 
them published. I ought pcrhaps to add this. I have thought it fit to 
give the contents of the Cairo ~ a  in the form in which it was receiverl. 
But I have been unable to verify Salakh, nor have the many Honourable 
Muslim Members I have coosulted, and the name may have beon mutilated 
in tra,nsmission. 

STATEMENT OF BUSINESS. 

The Honourable Sir Alexander Muddiman (llome Member) ; Sir, 
in modification of the statement which I have made to the House last Thurs-
pay about the course of business for this week, I have to annou.nce ~  ~ 

~ p! ~~ ~ fo!: ~ a  ~  ~~  !!1e fQllowing ~  
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Motions to take into consideration an <.1, if these motions are acceptod, 
lnotions to pass the following Bills: 

(1) the Coal Grad:ng Board Bill ; 

(2) the Carriage of Goods by Sea 13m ; 
(3) the Legislative Bodies Corrupt Practices Dill ; 

(4) the Code of Criminal Procedure (Amendment) Bill ; and 

(5) the Provident Punds (Amendment) Bill. 

Any business on Tuesday's List which is not completed on that day 
, ... ill also be taken up on Thursday, and  any business on Thursday's li3t 
which is not completed on that day will bc taken up on Friday. 

Sir Hari Singh Gour (Central Provinces Hindi Divisions: Non-
Muhammadan) : Sir, may I inquire of the Honourable the Home Member 
whether he has considered the advisability of placing a portion of the 
lffieial day for the disposal of pending non-official Dills' To-day is f1 
caEC in point. The official business is not likely to last the whole day 
lind I expect some little time may be spared to-day and Iwrhaps to-morrow. 
liay I, therefore, ask the Honourable thc Home Member whether he would 
eonxider the advisability of placing non-official Bills at the bottom of the 
list each day' 

The Honourable Sir Alexander Muddiman : I "hould like to maim 
it quite clear once for all that I cannot possibly accept the position thlit 
i i we have short business on (]overnment days non-offieinl business sholild 
he put down for those days as well. I want to make that quite clear. What 
I said was that I would consider whether, in view of the congested 
non-official Bill list, anything Muld 'be done to help non-official Members. 
If the Honourable Member will repcat his question on Thursday at the 
close of blL'liness, when] shall be ahle to see what ~ has been maul! 
in the Government list, 1 will give him n definite answer on this. 

Mr. A. Rangaswami Iyengar (Tanjore rum Trichinopoly : Non-
Muhammadan Rural) : May] take it, Sir, thnt if all the businesR which 
Government have on Thursday is finished early, Government will be pre-
Ilared to give us Friday for the disposal of the remaining Bills T 

The Honourable Sir Alexander Muddiman : That, Sir, is a hypo-
thetical question. If the Honourable Member will put that. to me on ~ 

conclusion of business on Thursday, I will give him a definite answer. 

Mr. A. Rangaswami Iyengar: I am only asking, Sir (whether it is 
Thursday or Friday) ~  we are going to have some ti91e for DOD. 
official business. " 

The Honourable Sir Alexander Muddiman: That will entirelv 
depend on the course of Government business. 

Mr. A. Rangaswami Iyengar: I take it, Sir, that Government ant.ici-
pate that Government business on Thursday will take them on to Friday 
. also. 

The Honourable Sir Alexander Muddiman : Part of Friday, certain-
ly. 

Mr. A. Ranguwami Iyengar: If it does ~  ~ ~ ~  t,!! 

~  ! W81.lt ~  ~ ~ 1thl!t ~  ~ ~  . 
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The Uonourabie Sir Alexander Muddiman : When that happeJl'lI 
I will consider the matter. 

Maulvi Mohammad a ~ (Tirhllt -Diyision : Muhammadan) : H 
Friday can be flvoidcd, Sir, it should be avoidmi. Muslim MPJllhors lwvtJ 
to pray in congregation hi thl! J uma Mosquc. If it can be a ~  it shoultl 
be avoided. 
The Honourable S11' Alexa.nder Muddimall : t will also hotc the 

IJonourable Mombt'lr's objllction. . 
Khan Bahadur W. M. Hussa.nally (Sind: Muhammadan :Rural) : 

May I take it, Sit, that Governmcilt arc awarl:! that we are having tOI) 
many ~ a  .,. 

:ELECTION OF Ma. T. C. tlOSWAMI TO THIll mXTERNAL CAPtTATJ 
. COMMITTEE. 

lit. I'resideilt : I hltve to' announce that up to 12 NOOh 011. Satur(hy 
the 29th August, only one nomination paper for ruling n vacancy on tilt! 
l<Jxtel'1tId Capital Committlle hali been. received in favour of Mr. T. C. 
GOllwami. 1 a"cordingly deolare lIlr. {toswanti duly Ulected .. 

TIlE INbIAN TRATJE UNIONS BtLL. 
PRESENTATION OF THill R1l!POitT OF 'rUE SEI,FlOT COMMiTTEE, 

'l'he !loDoutable Sir lihupendra Nath Mitra (Indl1sfries Memher) : 
Sir, I prMsent the Report of the Seicct Committee oil the Bill fot' the ~  
gistration of 'trade Unions and in certa.in rClipects to define the law reLlt· 
ing !o registercd 'rrade Unions in British India. 

TIlE COAL (jRA01NU BOARD BILL. 
PRESENTATION OF TJIEl HEPORT OF TH1!l SELEe'!' COMMr'1'TEE. 

Tht Honourable Sir CharleiJ tnnes (ComtrterM Member) : Sir, t 
present the Report of the liIelect Committee on the Bill to prOvide for 
the gradiDg of coal and for the grant of certificates fot oooi ihtended for 
export. 

trUE CARRIAGE OF GOO1)S BY SEA B1Lt. 
~  OF THE REPORT OF THE SELECT COMMITTEE. 

The JJ.o!1OUl'able Sir Oharles Innes (Commerce Member) :  I pl"escl1t 
~ neport of the Jbint Committee on the Bill to amend thl! laW witb 

reipeet to too carriage (If (fOOds by sea. 

TnE i>ROVIDF1NT l4'lJ'NDS (AMENtlMENT) BILL. 
Mr. H. Tbnkinson (Itome Department: Nominated Official) : Sir/_ 

I move for leave to introduce a Bill to amend the Provident Funds Act, 
1925 .. 

This, Sir, is the Bill in rel!flrd to which I foreflhadowed t.he present 
mQ$ion when speaking on th!' BllI to amend and ~ a  the law relat-
ing to .Government and other Provident FUllds on Tuesday la,st. . If 
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Honourable Members will J'cfer to the prm;ent Bill they will see that it 
proposes to make a few absolutely verbal changes in clause (b) of sl'Altion 2 
of the Act and also in section 6 of the Act. I think they will agree that 
1 was correct when I said that this Bill would dea.l entirely with mattens 
of detail and would not touch the principles which we were com;idering 
on Tuesday last. The reasons for these changes are indicated in the 
Statement of Objects and Heasons. I will refer to No. (iii) in the State-
ment I 

" The oluission to provide for the eases whcro the assets and liabilities of Prondont 
Funds ~  eOlU!tituted by 0110 authority have bC1l1i transferred to another 
Iluthority. ' 
Such cases arise in regard to several railway provident funds whieh were 
constituted in the first instance by railway companies and the assets and 
liabilities of which have been transferred to Governmcnt. In addition 
to those cases of course in certain cases the management of the railway haa 
now been transferred from Company management to State management. 
Section 6 of the Act as it stands at present provides that any amounts 
deductcd from thc contributions are payable to that authority, that js 
the authority by which the fund has been conlltitnted. It is quite clell,r, 
Sir, that with the transfer of the assets and lia.bilities and the transfer of 
the management such payments ought not to be made to the authority 
which constituted the fund; and this is provided for in one of the verbal 
pmenuments which we propose in section 6 of the Act. Sir, I move. 

Tht' motion was adopted. 
Mr. H. ~  : Sir, I introduce the Bill. 

TlJE OPIUM (AMENDMENT) BILL. 
The Honourable Sir Basil Blackett (F'inancc Member) Sit', I mo'\"e 

thc motion- standing in my name. 
Mr. President: The question is : 
f' That lruYn bo giVl111 to introdQ('c a Bill furthllr t(l amend the Opium Aet, 1851." 

f,!.'he motion was adopted. 

~ Honourable Sir Basil Bla.ckett : Sir, I introduee the Bill. 

THE SALT L,A W AMENDMENT ~  

The Honourable Sir Basil Bla.ckett (Finance Member) : Sir, I move 
the motiont :>tanoing in my name. 
Diwan Bahadur M. Ramachandra Rlto (Godavari cum Ki&ltna : Non. 

:Muhamrnadnn Rural) : May I a!!l, the Uonourablc the a~  Member 
if he ~ not propose to explain the DiU at this stage 1 It is possible he 
:play say IICJnething useful. 

The Honourable Sir Basil Blackett! I am quite prepared to explain 
the Rill if the Hllnflurable Member dCllires me to do so. 
Diwan Bahadur M. Ramachandra Ra.o : Not under the rules' 
Mr. ~  It ~ ~ right of the mover to make a speech explain. 

ing the Bill or not .. It ill the right of other Mcw-bers to oppose the ~ 

if they wish to do so. 
----.----•... --" 

* To move for leave to intr&fluce a Bill further to Bmend tho Opium Act, 1857. 
t  " That the Bill to amend the law rel!4t il\g to 'i'lt Ill\d sa,lt·revenue be takeu. ia,t .. 

OOll8iduratiolL. " ' 
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Dhl1a,n Babadur M. Ramachandra Bao : Sir, thiR is not the preli-
minary stage when leave for the introduction of a Bill is asked for. That 
stage has passed. 

Mr. President: The Chair cannot compel a mover to make a speech 
at any stage. It is a matter entirely 'Within his ~  

DiwlLIl Babadur II. Rama.cbandra Rao : Sir, when the Honourllbl!'l 
Member is asking us to take the Bill into consideration, it is only right 
that he should say something in support of his motion. 

Mr. President: The question is : 
" That tho Bill to amend tho luw relating to salt nnu salt·rcnDue be taken into 

consideration. " 

Ma.unr Tok ltyi (Burma: Non-European): Sir, I rise to opposo 
the motion. I do not approve of the ~ of the Bill. In my opinion 
it is wrong and retrogresliive. The Honourable Member in charge of tho 
Bill does not seem to think that it is important enough to explain thcl 
renson why the House should accept his motion. lIe does not seem to think 
that the Bill is sufficiently importnnt to require the closest attention of 
the House. But, Sir, I do not think so. I said just now that the prin-
ciple of thc Bill is wrong. Sir, it is desirable and necessary at this time 
of the day that more and more central Rubjccts should be made provincial 
subjects as time goes on. But under the Bill now before the House the 
Government of India want to take the control of salt from the I..ocal 
Governments. It is true, Hir, that salt is a cent rill slibject. But it ha:-l 
been undcr the control of the Local (}overnments of Madras and Bombav 
all these years. Sir, we in Burma also dosire that this subject should bOc 
made a provincial subject. Tho Burma Heforms Committee, which was 
presided over by your distingnilihcu predecessor, has also recommended 
that salt should be made a provincial subject. 1 will read out the recom-
mendation of tho Committce : 

" The question of tho transfer of Bait to ~ provineinl list WIlS not. raiRea by tho 
Local Government, but it W;13 proBBed by SOlllll of its officers. We ronsider that both 
for the oncoUrftgClII\c-nt of the loral industry of snit fiR well IlS on other grounds, this 
subject might well be gl \'en over to the Local Governmeut. ' , 

Sir, I em sorry to say that this recommendation of the Whyte ~ 

bas not been favourably considered by the Government of India. 'l'hey 
have not only not favourably considered this reMmmendation but a.re now 
bringing in this Bill to rob some of the Local Governments of the contrul 
of salt. It is true, Sir, that according to the Devolution Rules salt has been 
classified as a central subject and in order to conform to those rules, the 
Honourable Member in charge of the Bill has brought in the present 
measure. But I think, Sir, that ~  proper and progressive course to ta.ke 
i!l to amend the Devolution Rules rather than bring in this retrogressive 
measure. With these few words, Sir, 1 oppose the Bill. 

Mr. It. Rama Aiyangar (Madura and Ramnad cum Tinnevelly : 
Non-Muhammadan Rural) : Sir, I am not actually opposing the Bill but 
I want further information and, unless that information is forthcoming 
to my satisfaction, I may ha,'e to resort to opposition to the Bill. I want 
to know what steps have been taken by the Finance Department for con-
sidering the question of cOl!trolling expenditure in all the a ~ 

:which are proposed to be placed under the control of the ~  Board 
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or Revenue. I raised thir; question, Sir, last time during the Bndget 
debate by a cut under the Customs Department of Rs. 100. I then sug-
gested that by a proper re-arrangement of the staff of all these depart-
ments, considerable reduction in expenditure could be effected. I also 
suggested at that time the various ways in which such retrenchment a~ 

possible. What is actually going on is that in the case of the Customl-l 
Dllpartment between 1921-22 and 1925-26 We have had an increase in 
expenditure of about 18 lakhs of rupees. And in the case of the Income-
tax Department for the same period we have had an increase in expendi. 
ture of about 4't lakhs. In the case of Salt and Opium the expenditurCl 
has been a ~  the same as in 1921-22, though there have been a ~  
I had been hoping that these matters would be taken into consideration in 
right earnest and that the Honourable the Finance Member Ilnd tho 
Central Board of Revenue would go into this question carefully and try 
to effect some substantial economy. I should like to know what steps havCl 
been taken. The proposal to bring it under the Central Board of Revenue 
is also meant to give effect to that suggestion. In fact, by means of 8 
ruling given by your predecessor, Sir, that debate was cnt short in tho 
n1iddle and was expected to be taken up when we had reached· the head 
of Central Board of Revenue. That was the ruling given, but actually 
we could not reach that head in time to raise a diseusRion. In the cours', 
of his reply the Honourable the Finance Member only stated that it a~ 

under the consideration of the Finance Department and the Central Board 
of Revenue and, he added, that there was not much chance of any great 
retrenchment in expenditure. It was not said what steps had been talten, 
an,l I could not say from the reply given at the time what steps were 
t>eing taken and how it waH proposed to retrench even the Rmall amount 
which it was suggested it would be ~  to retrench. Under thoso 
circumstances when this Bill comes up I feel it my bounden duty to placo 
before this HOllse the importunce of the steps that are being taken. When 
the Provincial Governments were working the several departments fOl' 
the Government of India the contrihution by the Government of India 
was decidedly 8maU, but !lubseq\lfmtly when it was brought under th., 
control of the Government of India it was found that each ~ a  
had been growing considerably in the matter of expenditure. I thought 
the constitution of the Central Boar'd of Revenue, which I supported 
at the time, meant really a Hhuffiing and readjustment which would enable 
nR to have great retrenchment. I was told, thollgh not in the House, that 
retrenchment to the extent of 25 lakhs of rupees waH anticipated but I 
have no bURiness to import this into this discllssion now. I ~ want 
information 8.S to what steps have heen taken in that direction. Before 
something ~ has been arranged, I would say that I do not think the 
taking away of this department from the control of the  Provincial Govern-

'-. men i.'! will be the best. Of course the Income-tax Department is now 
directly under tbe Central Board of Revenue, and in other cases Provincial 
Governments are allotted the funds necessary. 

• 

One other matter of importance that arises is this. We have the 
Majority Report of the Muddiman Committee, to which effect is expected 
to be given soon. This Majority Report suggests that the MestoD Settle-
ment will have to be revised, and that may mean in the case of. Bombay 
and Bengal a suggestion which they have always been pressing that some 
of the beads in question in those provinces may have to be provincial. They 
havo ~ conceded that Land lwvcnuc being proviot:'inlised ~a  
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[Mr. K. Rama Aiyangar.] 
anything but prejudicial to those provinctlH. The matter is referred to in 
the Majority Heport in parllgraphs 53 to 56. 'l'here is beHides thc Taxa-
tion Inquiry Committee which ill expected to settle the revenue between 
the Provincial and Centrnl Uovernments under the tloversl headH. 'l'aking 
the!lc things togethcr, probably the Whole mutter will be for the considera-
tion of Government at an early date. I only want to know what the 
Honourable the Finance Member will be pleaHed to !lay under aU theK& 
heads, so that I may know how to exercise my vote in the matter. 

The Honourable Sir Ba.ail Blackett: Sir, if 1 did not offer a. long 
expilltultion of thitl Bill when I moved that it be taken into a ~ 

it was out of consideration for the convenience of thili House which I 
imagined was anxiow; to get forward to more controver::lial bU!liness. Therlt 
was no llotice on the paper giving me to understand that there W8l:l any 
likelihood of oppo!lition to thiH nill, nor hlld anybody told me that he: 

~  to !lpeak on it. I am most anxious to give the House all the 
explanation it desires about this Bill, its contents, itl> purposes and the 
economies we eXJleet of it. The object of this Bill is to transfer to the: 
Central Government a subject which is already a central subject 80 as to 
avoid' itli continuing to be a suhject managed under the agency of ~ 

Provincia) Governmenh; and make it a subject 'which iH directly managed 
for the Centrl;l.1 Government by the Central Boa.rd of Revenue. That if!: 
an important ~  forward in the dilientangling of central and provincial 
finance and indeed of affairli generally, Jt has been for !lome time a 
J't'eognised part of the policy of the Government that. in cases where tho 
Central Govcl'llment is rCHponsible for a subject it should not as a rule leav!} 
that subject to he m;;.naged for it by a I.ocal Government as Agent. It 
has been found to be an unsatisfactory arrangement in many a ~  and 
an expensive arrangeuwnt in spite of what Mr. Rama Aiyangar says. 
It. iii tl'lle that even in the eatie of lncomo-tax it was an ~ a ~ 

ment, and an arrHugemcl1t thnt. does not make tor eomplete efficiency. It 
i" an arrangement whieh the IJoeal Government  itself does not as a rule 
care for .. III ~ caKe the !lIadras Government is mo..,t anxious that thO' 
transfer !)hollid he made, If I may refer to the first speaJwr'l) ~ 

to Burma, I would point out to him that the question of HlIlt in Burma does 
not arise under this Bill. This does llI'lt in any way touch the manage-
nll'Tlt of Halt in Burma. \V c ~  that. there are certain speeiul ~ 

Niderations in Bnrma which do not. apply possibly in continental India, 
and there is ~ in this Bill which in any way prejudices the questiOJ) 
of management of Snlt in llunna. 

I am not quite dear whether the IIol'lOurable Membe-l" desires to gt) SOl 
far as to make Salt a provincial souree of reVl!Uue in  Burma, or whether 
he waR merely sugg!!sting that management should remain under ~  
ageIl<.'1 of the ~  of Burma. In Bny CUSt'i this Bill does not touch 
the question which he raised and is not in any way prejudicial t() it or to 
any of the points in ill/me in that connection. This Bm deals only witb ... 
the Salt Department in Bomhay and MadraH, and the object of it iH to 
tranHfer the IDnna)l'cment of Salt in Bombay and Madras to the Ccntr'\t 
Government in order that the Excise Departmentl't of the Loeal Govern-

• ment.s may be left free on the one hand to deal with the collection of pro-
vincial re"flDue and the Government of India may be directly respons.ibl.e 
for the working of the tlystem of the collection of the salt revenue.. J 

• 



THE SALT LAW AMENDMENT BILL. 

think this is an important step forward in the advance towards proper 
cOll8tit\ltiona,l arrangements between the prodnees and the Central Gov-
ernment. 'rhe ReforIlls Inquiry COIlllllittcc has been' referred to and the 
Taxation COlllDlittec, and it hUH been /Suggcsted, 1 think, that the question 
might arise of transferring Salt to tht, provinccs as a provincial Bource 
of revenue. 'fhat, I venture to suggeloit, is an almoNt inconceivable pro-
position. So far as continental India,is concerned, Salt must remain a 
central subject. Onc of the difficulties which India h/Uisuffered from fOJ! 
more than a generation iloi that under the Illy stem of provincial ~

tion of salt you have had direct. competition between the Government of 
India manufacturing salt in Msdrlt.'l and the Government of India ma.nu-
fscturing. salt in Bombay, and the Government of India in the Northern 
India Salt Department. It cannot be for the benefit of India as a whole 
that the Government should be COJlllwting with itself in the production of 
salt in different parts of India, and one of our objects in putting this 
Bill forward is that the control of salt may be entirely under the Centtal 
Government, both in Bombay and in Madras and in the Nortllerll. India 
Salt Department. Mr. Rama Aiyangar is always anxious for economy, 
lIe has a bigger belief in the future of retrenchment, I am afraid. than 
I ha.ve in regard to this particular subject. I entirely agree with him that 
the creation of a Central  Board of Hc\"enue ought to result, and is result-
ing, in very distinct economics. I could mention one example which is 
even more germane to the Bill I have just introduced than to this one, the 
amalgamation of the post of Income-tax Commissioner with that of Opium 
Agent. That is only possible because of the existence of the Central Board 
of Revenue. Similarly, when the Madras and Bombay Salt Departments 
are under the control of the Central Board of Revenue,·I have no doubt 
that some economies will be possible. I do not think that we shall be able 
to go to the extent that I think my Honourable friend has suggested, 
namely to combine the functions of Income-tax Collector, Customs Col-
lector and Salt Commissioner entirely in the hands of one person. 1 
think the result would be that we should not get all the revenue from all 
the three heads that is due to us. But that some combination of the 
functions between the offices under the Central Government will be po," 
sible is, I am free to say, a hope that I have all through entertained j but 
it is a hope that cannot be realised suddenly and cannot be realised .t all 
until we have these Salt. Departments under the Central Government, a.nd 
the object of this Bill is to bring these departments· under the Central 
Government. \ Therefore, I am sure the Honourable Member may feel 
quite happy in his eonscience that in voting for this motion, he is voting for 
economy. I do not think that I can go into the details of the costs of the 
different staffs in dealing with this Bill, but I welcome the assiduity of the 
Honourable Member in keeping the Finance Department up to the mark 
in this matter of cconomical management by the Central Board of Revenue, 
and I assure him that I will not forget the fact that, when the estimates 
come up for discussion next March, I shall be expected by him to be pre-
pared with statistics to show that at any rate we have not dropped the 
matter out of notice. 

Mr. President: The question is : 

" That the Bill to amend the Jaw relating to Alt alld AIt·raWDu, II, taka ill .. 
6.olUlicieration. ' , 

The ~ a~ §.dopted. 

LIQ7LA D. 
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Clauses 2 and 3 were added to the Bill. 

Parts I,.II and III of the Schedule were added to the Bill. 
Clause 1 was added to the Bill. 

\. The Title and Preamble were added to the Bill. 

The Honourable Sir Buil Blackett: Sir, J move that the Bill be 
passed. 

Mr. Preaident : 'l'he question is: 

" Tbat tbe Bill to alllend the law rt'luting to suit and sa It')'twenue be palled." '. 

The motion was adopted. 

THE CODE OF CIVIL PHOCEDlJHE (AMENDMENT) BILL. 

'The Honourable Sir Alexander Muddiman (Home Member): Sir, I 
move: 

" That the Bill further to Illllend till' Cod!' of eivil Proeedure, 1908, be taken 
into consideration." 

This Bill makes a little amendment in seetion 60 of the Code. Section 60 
of the Code is the section whieh deal!'! with exemptions of the salaries 
of certain officers and railway employeps from at.taehment in the civil 
courts. I explained the purpose or this Bill on the first occasion when I 
dealt with this matter and I pointed out that this is a measure which 
is intended to benefit low-paill clerks, who would otherwise be debarred 
from the benefit' of co-operative societips. Co-o)lcrutive I:!ocieties would 
find it difficult, if the existing limits wpre maintained, to advance money 
the thel:!e clerks. The matter WIlS brought. to our 'notice by a Local Gov-
ernment. We consulted other ~  ~  Hnd we came to the con-
clul:!ion that we tihould restore the ht'" ill this matter is respect of co-
operative societiel:! to the position in which it wu.s before the Act of 1923. 
That. is to say we should go back and eX('llIpt the whole of the salary when 
the MilIary is Rs. 20, aHd we should raise t1w other limit to Us. 40. That, 
Sir, iM I think sufficient to expluin to tht' lIouse the purpose of this very 
small Bill. 

Mr. O. Duraiswami Aiyangar (Madras ceded districts and Chittoor: 
Non-Muhammadan Rural) : Sir, I do not eonsider for my part that this is 
such a. small Bill as the Honourable the Home Member considers it to be. 
Sir, the object of raising the limit of Hi:I. 20 to Rs. 40 by the amendment of 
1923 was distinctly with the idea that it was impossible for a family to 
get on without at least Us. 40 per mensem for their maintenance. The 
Civil Justice Committee, which haH since made an elaborate report, report 
about various things and have also dwelt upon section 60· of the Civil 
Procedure Code. I shall read to this House, Sir, a paragraph of their 
Report, Chapter 29, paragraph 23, page 391. 'l'he Committee sll3" : 
"Under section 60 several kinds of prOp(lrties belonging to the judgment·debtor 

are free from attaehment. We think that Rome of them should be removed trom the 
category of non·attaeha.ble properties nnd thut with respect to otherl the law Ihould 
be made clear. For example unCler ~  (11) 'allOWllll(·.es (being lesl than aa1a.ry) 
of any public officer or  of a ~ lervant of II railwuy compuny or local authority whIIe 
abaent from duty '. Now, thIS is lUI absolut.e rule and howover large the allowance 
may be, it cannot be attached if it is only R pie less than the salary. If a pellOD 
Beta an allowance of BB. 1,000, it seems to be unfair that tlie whole of this allowaaee 



Tlnl OODlD OF ClVIL t>1WCEDURE (AMENDMENT) BILL. un 

Ihould be free from liability to attachmllllt. Wo think that it should be AO modified 
.. to limit the 6lI:emption to such portion of the allowance as in the opinion ot the 
court il neee.lary for the officer to live in ordinary comfort, or to Buch portion of it 
.. would be exempt from attachment it it tell under clauslJ (i). Taking clause (i) as 
it stands luppose the judgment-debtor's allowance, while absent from duty is Rs. 40 
or )618 'it woul4 be wholly exempt. If his allowance is betwlllln Us. 60 and Rs. 80 

a ~  i. over Re. 40 would not b(' exompt. In any other case thll dilfllTl'II"e between 
the allowance and one moiety of his salary should not he l'xcmpt. OthpTwiHIl 1m offi(\\lr 
gainl by taking leave." 

I have ventured to read thiR paragraph to the H ~  for two reaRons, 
first that in all their elaborate inquiry, ~  complaint ReemR to have been 
placed before the Civil JURtice Committee that co-operative RocietieR were 
under any disadvantage by reason of the amount of non-attachable salary 
being put at Rs. 40. Now, Sir, I wish ahiO to add that, while none of the 
important recommendations which were made by the Civil Justice Com-
mittee under this paragraph have been thought worth while fur Gov-
ernment to take into consideration in bringing in a Bill, they have brought 
in a Bill which is directly contrary to the f;pirit of the report. The 
Civil Justice Committee, I presume, has taken RH. 40 ..... 

Mr. Prelident : I do not desire to interrupt the Honourable Memher. 
If he wishes to move his amendment, this iH not. the stage. He haR every 
right to make a IIpeeeh on thiR motion ; J do not know which course he 
is adopting. 

Mr. O. Dur&tawa.mi Aiyangar: I am opposing the Bill. I have 
already sent in a notice that I would move an amendment in which notiee 
I said that I was first going to oppose the Bill, and if that proposition fails, 
I am going to move an amendment. Therefore, Sir, 1 am opposing t.his 
:em in this instance. Now, t.his Al'Isembly will see that under section 60, 
clauses (h) and (i) of the Civil Procedure Code, a special provision is made 
in favour of certain public servants, servants of railway companies, f;('l'-
vants of local boards. 

This is a special preference given to them for thp, rt'/lson that pulllie 
policy must be observed, that it will be against the intert'sls of the pllblie 
service if the salaries of thelle servants are attached Ilnd 1 hey are not able 
to live on and work in the public service. That is an exemiltion giv(m in 
favour of debtors of a particular clllHll a8 distinguished from other debtors. 
If the interests of the public service are to he maintained, then it iR the 
duty of tlovernment to see that those servants are allowed such salaries 
sa will enable them to live in comfort. The reduction of RH. 40 to It'!. 20 
will only encourage them to corruption. If you are going to leave in their 
hands only RH. 20 and attach the rest for the benefit of the co-operative 
societies, I think you will be driving these public servants to corrupt prac-
tices in order to enable them to live in comfort. Now, it is stawd that 
co-operative societies are put to inconvenience in giving money to theRe 
petty clerks drawing less than Us. 40 and it is in the interests of the clerkR 
themselves, we are told, that thi!'! Bill is now brought forward. J do not 
for one moment believe that co-operative societies, rural Hocieties and bank!! 
are issuing loans to persons purely depending on salaries of Rs. 40 and 
less. If that man unfortunately dies, what is the remedy of the co-oper-
ative society T On the other hand, my experience and my imprm;''1ion iR 
that loans are granted to these people relying on their other resources and 
also taking another additional surety to sign the bond along with the per-
lIOn to whom the money is lent. Inasmuch as there is that guarantee, I 
think it will be ~ to reduce Rs. 40 to RB. 20 by a Bill of this kind. 
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You arc not bellefittiRg the clerks in any !HUlluer andyoll lW'e nut benefit-
ting the societies either. On the other hand, I do knuw that arrHngement!> 
may be made between them that as far as l)o/isible from their a a ~~ 

as well as other resourees they will go on paying by illl;iulrliellts. Now; if 
on the other hand, yon pass thiH Bill in order to enable the ~ 

lloeieties to lend money to persons who have JlO other resources, you will 
be involving the clerks themselves in eontinued indebtedul%I> and YOlil will 
be making the public !>eryiee suffer by dri viug these meu to ~  prac-
tices. I therefore oppose the Bill. 

The Honourable Sir Alexander Muddiman : Sir, J do not propose 
to go to any length iu replying to my Honourable friend. I will poi-ht 
out ill the first place thut this is a special a~  based on ~  a~  

The Honourable Memlwr has :,iItid we have not had any cOlllfllainb about 
the existing law. We ha.ve. The J{egistrar of Co-opp-rative :-\oeietics in 
Bombay reeently reported that the amendment of the Inw ad-
versely affected the working of the!;e societies. He also pointed 
out that such !>Qcieties stand on quite a different footing from orcJinul'Y 
ereditors in that they are started by the mmnbert; themselves in 
their own interests and not for the ~ of exploiting otherlS. 'rhere-
fore I learnt with some surprise that my Honourable friend .delSiret; t.o 
handica.p a class whose interests are apparenjly very close to hi:-; heart. 

The othcr point is the question of the Civil .J ustice Committee's rccom-
mendations. Thill partieular Bill has nothing whateycr to do with that 
report. It is based on 8 special circumstance, as I have explained. ~ 

a ~ of the Civil Justice Committee on the question of attach· 
ment, etc., are being circulated to Lo(ml ~ and when we receive 
their replies I hope I shall he able to bring in It. Bill at uny rate embody-
ing some of them. I hope the House will now allow this Bill to palSlS. 

Mr. President: The l!uestion is: 

" That the Bill furttwr to amenu the Code of Civil Proceduro, 100!!, bo tal!fttl 
into cotlsideration." 

The motion was adopted. 

Mr. President: ClaulSe 2. 

Clause 2. 

Mr. O. Duraiawami Aiyangar : Sir, for the rea80ns 1 have already 
Iltated I move by way of amendment that in the provil:lo to clause 2 the 
word " thirty" be substituted for the \\'Qrd " twenty", and the word 
" sixty" be ImbHtituted for the word " forty" where it occurlS for the 
Ilecond time. 

I need not "peak again, but I hope the Honourable thc Home Member 
will take into consideration the diffieulties 1hllt I a ~ mentioned of per, 
sons not bHing in It position to mltintaill thcm8elVl's on '."ery low :salltl'ic:s, 
and also the fact that prices have increased, not decrt'ased, and the (J(»jt of 
living ~ increased 'I.'; .well. In the intercNts of the publie scrvice I again 
appeal to him at lellst to enter iuto a compromise with IUe. 

The Honourable Sir Alexander Muddiman : Like IllY Honourable 
friend, Sir, for reasons I ha\,(' ail'eudy givcn I I:Ihall olJIMle thi" a ~ 

ment. It is really not based on anything more than t41:1 prinoiple of lWf 
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a loaf is better than no brcad. I hope the House will give me the whole of 
my bread. 

The motion was negatived. 

Clause 2 was added to the Bill. 

Clause 1 wa.'1 added. to the Bill. 

The Title and Preamble wer(' added to the Bill. 
. , 
The a~  Sir Alexander Muddiman : Sir, I move that the Bill 

be passed. 

The motion was adopted. 

THE INDIAN NATURALIZATION BILL. 

The Honoura.ble Sir Alexander Muddiman (Home Member): Sir, I 
move that the Bill to ~ a  and amend the law relat.ing to the Datura-
lization in Britil'lh India of nliens resident therein be token into consider-
~~  . 
I explained in my speech on the introduction of the Bill that its ob-

jcct was to provide a form of local naturalisation for persoDs for whom the 
Imperial Act was Dot nvailable.. The Bill witJ. one single exception-
to which I will refer latcr--is exactly the same Bill as was referred to a 
Select Committee of this House in ~  My predecessor, His Excellency 
Sir Malcolm Railey, introduced this Bill on the 15th .Tune 1923. It was 
cOnilidered by a Select Committee of this House who reported in July 1923. 
On that Select Committee were several Members who are still Members of 
t.hil'l Houl'le.They ineluded Mr. llarchandrai Vishindas, Sir Hari Singh 
Gour and Sir Henry Stanyon. Therefore, the House will Ree that the 
matter is really not new but has already been before the House for consider-
alf:ion in a detailed way. 

The difference  between the Bill now before the HOURC and the Bill 
reported on by the Seleet Committee iR that that Bill contained a clause 
which enabled a ooclara,tion of alienage to hf' made hy any perRon to whom 
. a certificate of naturali?ation has been g'l'Ilnted. That clauRe has been 
omitted. The reaRon for the ~  iR tl1llt the provision was ill COD-
flict with thoRe of the Imperial Act and the procedure provided by the Bill 
is fmfficient to meet any case where there is good reason t.o hold that the 
naturalization status should be terminated. 

The amendments on the paper seem to be based on a misconception of 
the proviRions of the Bill and in this connection T will ask Honourable 
Members to look at clause :l of the Bill which deals with the grant of certi-
ficates of naturalisation, You will Neo there that this local naturaliR8tion 
can be granted under the Dill by the I,ocal Government subject to cert.ain 
oonditioDS. 

I need not trouble the House with all t.he various conditions set out' 
in clalls(' ~  nnof'r which a f'l'rtificnte of naturalization can be granteo to 
II pl'rson. Hilt J wonld refer Honourll.hle Mf'mherR to part (11) of clauS(' 
a, 0) which Hays that a perl'on who applies for naturalization must neither 
be a British foluhject nor the subject of any State in Burope or America. 
An amendment on. the paper Seems to indicate that those who have put It 
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down consider that this is a gC)od opportunity for obtaining reciprocal 
relations with certain parts of the British Empire; but I would point out 
that persons in tho:,;e parts are already British subjects and that this Bill 
therefore does not affect them at all I must again urge that the real 
object of thiN Bill is to meet the needs of Ii very worthy class of per-
Hons who come to India from the bordering States of Asia 88 traders ; they 
are often ignorant of Eqglish and therefore they cannot get naturalization 
under the Imperial Act. On the other hand they are persons whom we 
sllOnld be glad to see naturalized; they make very good citizens. I need 
110t ('''penl what is well known to Honourable Members that this naturali-
zation cun only ha.ve effect under thi!! local Act of ours within the ambit of 
the legiKlative power of the Indian Legislature. 

I move, therefore, Sir, that the Bill be taken into consideration. 

Mr. C. Duraiawami Aiyangar (Madras ceded districts and Chittoor : 
Non-Muhf}Dlmadan Rural) : Sir, I move my amendment: 

" That t.he Bill btl referred to a Select Committee eODlliBting of the Honourable 
Sir Alexander Muddiman, Mr. Venkatapatiraju, Diwan Bahadur M. BamachaDdra Bao, 
Sir Denys Bray, the Rev. Dr. Macphail, Mr. M. R. Aney, Mr. D. V. Belvi, Mr. K. e. Ntlogy, 
Mr. T. R. Phookun 11n11 myself, the quorulIl to be four." 

Sir, the object of moving this amendment is not simply to take ad-
vantage of this opportunity for bringing forward in this House the various 
legitimate grievaneeH of· Indians overseas-in fact we are quite tired of 
bringing those grievancl1!! before this HOUKe; it is not my purpOHe therefore 
to make thiH an ocellSion for doing that. At the same tilne, Sir, it is left 
to thill House to frame a. meaHure, which has been brought before us, in 
such II. manner that other countricH will be forced by our legislation to treat 
us as favourably, as fairly and as justly as we wish to treat them. I do 
llnderHtlllIld the magnanimity and the broad-mindedness of the Govern-
ment of India in introducing a Bill which will not admit of any kind of 
retaliation. Personally also by nature as well as by training I am like-
wilse 'opposed to any principle of retaliation. Some English correRpond-
('ntll have dcser:!.cd my religion IlS Gandhiolatry and perhapH I will be 
~  an iconocIu!!m if I ",pre to urge the adoption of retaliation 
by II nwmmre of this kind; but all the slWle it is absolutely necetillary to 
move that, whereM we u)'c Pl"epared to give a certificate of naturalization • 
to any alien who is resident. in India, it ill likewise open to us to make such 
provisions aM will eJlsure similar 'privileges for Indians overseas, be it in 
the British Empire or outside the British Empire ..... 

The Honourable Sir Alexander Muddiman :  I do not wish to in-
terrupt the Honourable Member, but I would point out that the Bill says 
clearly that it does not refer to British subjects. 

Mr. O. Duraiswa.mi Aiyangar : It iH nevertheleu open to us to eon-
sider whether or not in the 8elect Committee we cotild make a provision 
so as to amend even sub-clause (b) of clause 3 (1). It may be that under 
the Imperial Aet they might get more privileges there; but when a Bill 
is brought before this House, it will be left to the Select Committee to con-
sider fully and thoroughly the 'question whether or not we may make a 
provision which will apply cyen to British subjects ..... 

The Bonourable Sir Alexander Muddiman : I should like to ask the 
Honourable Member, if I may, how he proposes to naturalize I Britiih 
subject. . 

, 
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Mr. O. Duraiswami Aiyangar : Now, Sir, it is open to us-just 88 
South Africa is doing for the Indians, we shall do similarly for the South 
Africans ..... 

Mr. 1[. O. Neogy : They do not need naturalization. 

Mr. O. Duraiswami Aiyangar : We wiJ] consider all that in the Select 
Committee whether they need it or not. In this connection I must refer, 
not to all the various grievHnces which IndianR Huffer overseas, but only to 
the telegram which has been rpceived from South Africa which says: 

" Asiatic Bill in Union Parliament i8 fllr-renching iniquitou8, disastrous to Indian 
intel'elltl! and doliherat.e violation Oantlhi-Hmuts underlltanding to· recognile velted 
interest.. Bill provideR for ulhwn.ting ~ a  and trading areas only I.within which 
India.u mny buy Ilnd 1(1I1M(, prolwrty: iu fllTnl oistricts Indians confined to thirty 
miles from cOfLstline wherein MOItH l1luy he deflnoll ....•. _ " 

The Honourable Sir Alexander Muddiman : On a point of order, 
Sir, thiR is a natnralilwtion Hill: I want to Imow how this telegram is ~ 

vant to this fiill. 

Mr. O. Duraiswami Aiyangar : It is, rl'levant in thut I want the Bill 
to be referred to the Splect CommittNl whllreiu provisions like these in 
my opinion can relevantly be made in this Bill, and it is my firm belief 
that it is open to mal<e even a certificate of nahll'alization subject to cer-
tain conditions, and the qnestion of upon what terms a certificate of natu-
ralization can be given to others JIlIlY IIlioio be considered in ~ Select Com-
mittee. J shall read the rest of the telegram : . 
"Result will b(' that th0118UlldA Indian bllsiJwss must ceaso on expiry present 

leas8ll. It is compulsory ~  deli1'l'ratu deprivation of 'India.uB property. 
Ultimate aim appafentlv repatriation ('onfiscation. Rights bona fide Indians enter 
Union leriously jeopllrdisf'(L Mllny proviHiollH in Bill enuble Indians being declared 
prohibited immigrants; domieile rights will pradically forfeited; mere absence three 
years causes forfeiture; wives children of domicil(·d Indians mmnot entor Union after 
five years frolll A ugtIst 11l:!!'). ThoUSUJl(ls ex-indentured Indians are now tor thirty 
years here Ilnd their des('('ndunts ~ be <1(1Clllf(,() prohibited immigrants and cannot 
claim domicile. Routh African bol'll Indian domiciled in one province mUlt return 
to province of his birth uno titer!' /lIRO into segregated area.. Indians born here 
eould alao be declared prohibited immigrants ull8uit:lhle to requirements ot Uplon; 
Iuch prohibited Indians will lose all propnrty ILnd vested rights in Union and driven 
away. Protest mass meeting Natal Iudmna ueen called for thirty·first in Durban." 

It is a, fortunate and aUl)piciollS coincidence that we are also protest· 
ing on the 31st of August here : 
.. We rely upon you ('reatillg strong influential public opinion so that Indian Govern-
ment be roused into detefmined action' '. 
That is an impossible feat: 

"to protect U8. Affront Indiall nation IIII1Ht be met with dignified proto8ts from 
India. Insult is gratuitous and We rl'sent HillJlO in most strenuous emphatic manner_ 
W. implore YOl1 preSB Indinll Goverumont mako immediate public expres8lon itl! attitude 
&8 lIuplllenelll may bo misunderstood hy nil cOlwernod." 

Sir, we received this story on thc 24th of Augl\l;t. We have got our 
comditioID! of British T ndin ns overspaH-in Fiji, for example, the report 
of which has not yet seen the light of day. We hltve sent deputations to 
no purpose; we have had ~  Committees which have served no 
useful purpose ; and if we wel'c to put questionH here, Mr. Bhore would 
answer us in an indefinite, vague anel evasive way. 

Therefore, Sir, when -11 Bill like this iH on the legiRlative anvil here, 
we want to sec if we can ,,0 provide. so frame the clauselS of the Bill that we 
may show to the countries outside that thf'r. will not be entitled to privileges 
here if we are not to be entitled to priVIleges there. Now, Sir, thia is a 
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certificate of naturalization enabling personl:i to enjoy all the privileges in 
this country. . . . . . -

The Honourable Sir Alexander Muddiman : May I tell the Honour-
able Member that such a certificate cannot he gr'anteu unun;' thi" Bill ; in-
habitants of South Africa are presumably British subjrcts and you cannot 
grant certificates to them under this Bill. 
Mr. O. DurailWami Aiyangar : Sir, I understand that this Bill is 

likewise intended for llaturalizinl-! in thiR country only t.hor.;e who know a 
special vernacular of any province in India., .... (M'r. Ie C, Neogy : 
" And are not British subjects.") 

I understand Mr. Neogy, but the trrm " British subject" has heen 

1 P,M. 
already read by me many times, and it has also 
been dinned into my ears many times by the 

Honourable the Rome l\Iember. Now, Sir, in spite of thllt, I wish to make 
it clear that there is room in considering this Bill to frame its provisions in 
such a manner, whether it applies to British suhjects or not, w, to apply 
the law of reciprocity to non-British subjects and nothing e1:,;e. At least, for 
that purpose,' Sir, it is my belief that this Bill should f:!;0 to the Select Com-
mittee. I tl1erefore, move, Sir, that this Bill be rrferrcd to a Select Com-
mittee. 
Mr. 111. S. hey (Berar Representative) : While my Honourable 

friend Mr. Duraiswami Aiyangar was Dlaking' his speech ill support of 
his motion, it has bee,n repeat.edly brought to hiR notice that, whatever 
object he may have in view, it is impossible .to achieve it, because 110thing 
more is to be done by naturalizlltion under this Bill except conferring 
the statuB of a Britillh Rubject UpO'll an alien ; and as the definition of 
" British suhject " is already ~  in the BritiRh Statute, which it is 
impossible for us to change here, there would be no virt.ue, there would 
be no gain whatsoever, by taking this Bill for consideration to the Select 
Committee. That is the line of reasoning of those who have now and 
then interrupted my friend Mr. Dl1I'aiswami Aiyangar. It is perfectly 
true that the position in regard to thiH Bill is really of a very difficult 
nature, and in fact this waH one of th(' grievances that I had in mind 
when I gave notice of the motion that the Bill be circulated for public 
opinion. 'I am perfectly sure that thcr(' arf' very few  Memhers, without 

a ~ any disrespf'ct to the intellil!cnee and legal acumen of somo of 
them,-I am perfectly sure that therc Are only a few persons in thiR IIom,e 
who will be able to understand rf'ally thp sif:!;nificnnce of the definition of 
" British subject" given in the Imperial Statute itself. The definition 
!lays ',' persons bO"'l1 within His MajeHty's' Dominions and allegiance,/' 
are British RubjeetH. There is /I. rl iffel'enre ~  "born within the 
Dominions" anrl " horn within thp f111f'giHJl('c". TheRI' are not matter!'! 
that ('ould be eaMily unnerstoo(l hy evt'rybody. I am really ~  to find 
thR.t there ill 110 definition of " British subject" ~  in this Bill, but 
a mere reference is made to section 27 of the British Nationality and 
Stat.us of Aliens Act. If Honour'able Memhers will refer to section 27 
of the British Nationality amI StlltUl'l of Aliel1M Act. thl''' will find that 
even that section by itRelf noe!'! not f:!;ive It eompl!-tl' ~  of Brit ish 
subjects. That. Rectiol1 will ref ('f tIll-l'l'lld .. r Itg.ai 11 ha(·k to iolf'(·tioll 1 of 
the Bril iRh Nationality and Statu" of ~ Act, lind thpn lw will gpt 
what: is knmm as the definitioll of a natural hoi'll Bt'itiMh subject. And 
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it is from the definition given under section 27 read with section 1 that 
you get an idea of what a British subject is. Here we are told in this 
Bill, a Bill which is intended to be passed by this House, that a  : 

. 4" Britisb subjeet' means a British Bubjoot as defined in section 27 of tho 
British Nationality and StatUB of Aliens Act, 1914." 

Now, Sir, it is really not fair, if the intelligent vote of tbis House. is 
expected, that the Bill Rhonld merely make a reference to a Statute. whlC h 
is not likely to find a place in the library of every Member or MagIstrate, 
and so I submit it is not fair that in defining the term" British subject ", 
a merc reference should ~ made in the Bill to a Parliamentary StatutC'. 
The words " British subject " as ordinarily understood are entirely 
different from the definition of British subject which is given there. You 
will find that the definition of " British subjcct " which is given there 
is of a very complicated nature. Everybody who happens to be born in 
the British Empire or who owes allegiance to His Majesty within British 
DominiOll1s or one to whom a ~ a  of naturalization is issued is a 
British subject, and therefore almost all the persons living within the 
British Empire are British subjects under certain conditions, but persons 
living in the Indian Statcs in India will not come under the definition of 
" British subjects ". That VI the definition in the Bill. Persons living 
in the Colonies will be British slIbjf'etR, perROJlR living in other parts of 
the Empire will be British snbjects, but ~ living in Indian a ~ 
will not bf' British subjects. That iR the beauty of thf' definition. T want 
to know whether it wonkl not be possible for us to do something to modify 
that definition to suit our own neccssities. Tn rCg'ard to that question, 
T want to point out that there' is some difference between the status of 
India and the status of the Colonies alMo ullder that Act. UJlder ~ 
9 ano. 10 of that Act, YOIl will fin(l that all the provisions with ~  10 
the issue.of certificates and their revocation, etc., can have necessarily no 
effect in thf' Colonies. And what are those Dominiollfoi which arf' reff')'I'f'd 
to in the Act? Thofoi!, Dominiolls are practically thp British Colonies in 
South Africa IlIHI so 011. But ill thlit list the nallle of TIHlia iH not men-
tioned. Therf' is another difficulty, that is to Hay, althoug'h it i!'! a British 
Fltatnie, the cel'tificatr of lJaturalization iHsued by the Sf'cretary of State 
wilJ not hlivf' lilly etrect whalsoever in any onp of thOfle Colonies if those 
colOllies hliye Hot a ~  Part. IT of that Act. But tlw name of t hi!'! 
~  having' bpPJI ~  in the Hchpdnle to the Act. it. IlppNlrS to 
me thll.t II ef'l'tificate issued hy thl' S('cretary of St.ate nnder the BritiFlh 
Ar-t will havt' tlll' ('trf'ct of conferring on that mlln the status of a British 
subject in this r-ountJ·y. That is unotht'r difficll!t.y. 

Now, Sir, tllis Act brings to my mind most vividly the difference in 
the status of this country. HIHI that of tht' DOlllilliolls in spite of the V('ry 
RIt'llpendOlls sll'uct.llJ'e lint} ma.gnificenl frume-work of the ILegislature'3 
created ill this eOll11t.ry ; Hit' (litrerencf' ill the status of this conntry and 
ill the statns of 1 he ('olonit's and thf' Dominions is SPlm hf'J't" and it shows 
our entirf' helplf'ssneH.'1 in thl' matter. nut th01l/.('h this iN the )()sition, 
there is 011t' thing to which r wish h1lmhly to dl'llw thc altention of tlH' 
HOllourabh· lhe Ilome McmiJl'r and of lhe h·gal udvise.·s oj' the Go\'''''nnwnt. 
J refl'r to that with t1w ~  l'f'l'Ipee'/. I find in s"dioll :'11 of' the 
British Nat.ionality and Status of A li('Jls Ael "OTlW hope' of ('ollsid('ring 
th(, provisionA of thiN Hill, a ~  in "it'w of tIlt' ~  of thi!! 
country, and particularly in view of the ohject which my friend. along 
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with OIther Indian Members of this House has in mind. Section 26 of 
this Act reads thus: 
"Nothing in this Act shall take away 01' abrogate Rny power vested in or 

cxerciaeable by the Legislature or Government of !lny British possession or alter the 
operation of any law at present in foree whlllh has been plUl8e?-in ~  of. such a 
power or prevent any such Legislature 01' Government from trootlllg dlfferently dlfferent 
claBBes of British subjects." 

Unde)' section 26 of the British Nationality and Status of Aliens Act, 
the different parts of the British Empire, if they have got a Legislature 
of their own, can and if theypaHs a law, have got the right alII() to treat 
different clas8es of British 8ubjects differently if they like. Therefore, 
we have to 8ee in this provision how far it would be possible for us to 
clar,lIlify the British subjects differently, and to find out what different 
treatment can possibly be meted out to thl·m. 1t iR not an easy question 
for me to answel' offhand, but to my mind, it is not altogether It. hOlpeleKS 
affair also. I haye triecl to bestow upon thiR Bill all possible attention, 
and I fiud then· iH S()UW ruy of hope ~  us if we examine the provisions 
of this Act and find out ~  it is not possible fOl' us NO to circumscribe 
its operation IlH to exclude ~  classes of subjects from the benefits 
which yon may confer Oil others by the provisions of this Bill. That is 
one thing. 

Now, so far as the legal aspect of the quet:!tion is concerned, although 
it is a  difficult affair, I do not believe it is altogether hopeleSli. That is 
one reason why I support my friend Mr. Duraiswami Aiyangar in regard 
t.o the motion which he has made. There' it:! a se\:lood reallon also, which 
I wish to point out and which T believe is not a thing involving any legal 
question, but one which anyone call understand with a little practical 
common Hetlt:!e. T hnw already st".ted at the heginning of my IIpeech that 
the British subject as defined ill thit:! Act excludes subjects of Indian 
StateN and it is cert.ain that they, being excluded, arc unable to get any 
0:£ the benefitll or a a a ~ or privilegelS which British Jombjecb. have 
got in other parts of India unleRS there is sOIpe remedy provided to natura-
lise them and confer upon t.hem that Ht.atus. But. you will also setl in this 
Bill if you will read clause 3, sub-clause (2), that the Bill doeH not apply 
to Europeans and Americans. It is difficult to underHt.and the object of 
it. In rcality the act of naturaJisation is intended to confer upon an 
alien, t.he status of a British subject. But mIder thil:l Bill, I do not know 
why the European alien and American alien ilS not entitled. to apply for 
naturalizatiOtIl ; t.hey are excluded. Evidently it comet:! to thil:l. It is the 
Asiatic aliens who are the subjects of this law. What was the object in 
excludin!! those I am unable to undel'!ltand, nor has the statement made 
by the Honourable Sir Alexander Muddimall in his speech enlightened 
me ; he has not. tried to explain the meaning or the object of excluding the 
American Illien and the Europe,all alien from the operation of thilS Act. 
What waH the object he had in view is not known to me. But wh<'t I want 
to 'say to thiK House is that  that object cannot be achieved. If it is the 
intention that any European or American alien who wants to :.iettle in 
this eountry should not be allowed to do so, that purpose cannot be served 
by ISimply mentioning them here as excluded, aI:! they can certainly claim 
8 certificate of naturalization under the British Nationality and Status of 
Aliens Act, and although there is no provision made for them under thlli 
Bill, they will be able to become British subjects and settle here. ~ 
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fore, I do not know what object there can be in mentioning them  here as 
excluded. That is one difficulty which I have not been able to understand 
and I would certainly like an explanation on this point from the Honourable 
the Home Member if there will be an opportunity given by the 
House by adopting the motion that the Bill be referred to the Select Com-
mittee. It is a matter on which I have consulted those Membocs who had 
the privilege to Hit on the Select Committee last time; I had the privilege 
to consult them hut they were not able to explain to me clearly why they 
allowed a thing like that. So the mere fact that the Bill was once referred 
to Select Committee and the matter was discussed by a certain SeJect 
Committee does not ~  me any wiser nor does it add to my stock of 
knowledge a hit. Neither are they able to enlighten me nor are the 
Government BenchC'.R able to explain it, but I would like to meet them 
where we can sit together aN of right and talk the matter over·-I IUD not 
in the habit. of talking with them unnecessarilr any time and 8.nywhere . 
. If this excluding clause is to! have any practIcal effect, then something 
more must be done than t.his bare non·mention or exclusion of them here. 
, in clause 2 of the Bill. 

-rhe third point that I wish tbis House to consider is that there are 
two classes of alienR contemplated by this Bill. I have already mentioned 
that the Bill attemptR to confer upon Asiatic aliens the statWi of what 
iH known as British subjects. But there are two classes of Asiatic aliens, 
Indian aliens and non-Indian Asiatic aliens. That is the position which 
we have to face. Indian aliens are those penlons who live within the Indian 
States and who are subjects of Indian Ruling Princes or Chiefs. They 
are the Indian aliens. But ~  those there are others who can be called 
Asiatic alieml. Now, I would certainly not like t.o treat both of them 
on the ·Hame haNis. Those personK who are evidently Indian aliens are 
virt.ually BritiAh subjects in Indian a ~  That. being t.he case, the 
provision to be made for ~  naturalization must be more lenient than 
the one under which other aliens will be naturalised. To treat both these 
classes under the same heading ill to my mind unfair. The Indian aliens· 
have as mueh right to be treatec\ UK B"itiHh subjects, Sir, us any of us. 
That bpi.nlX the CHRl', to Hay that there iR nOi difference bet.ween thdtn and 
UR is a JWl'fectly justifiable position to take up in regard to Indian aliens. 
But in the· case of non-Indian Asiatic aliens we deal with a different set 
of persolls. And in that connection, I also wish t.o bring to your nOttice 
that t.he question of nat.uralization with regard to Asiatic aliens is not 
one which can be lightly dealt with. It meanR that you have to! carefully 
look about, and be vigilant to sce that your law is 8uch as not to allow any 
frontier nation, situated 011 the frontier of YOlllr country, to swallow the 
adjacent province of your  country. You must bear in mind that sort of 
thing and therefore you should make soone kind of differentiation between 
the process of natu"alization fOil those who are Indian and those who are 
non-Indi"'D AHiatics ; Ilm'! Home sueh provision s1!ould be made there so 
as ~  make the naturalization of other aliens an advantage to us, and 'not 
a disadvantage. Sir, in considering tht1 question of such a differentiation, 
I am sure theJ HonOtUrable Member in charge of the Bill would like to have 
the benefit of t.he opinions of those persons whose names have been men-
tioned for the Select Committee which has been proposed. 

Sir, these are the legal points and the practical questions which re-
quire to be COIIlsidered 80mewhat exhaustively and that cannot be ~ ~ 
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UUlCH!> we form some sort of Select Coni.mittee here. The next point I 
would mention, and which touches me and my province more particulllrly, 
is that BerllI' is technically non-British territory. Most of my friends 
will Nee that in the list of Member!; of this llouse my name generally stands 
mi(lwlIY betWC1'1l the official and non-official l\lemuers. That does 1I0t 
atr('ct illY statllH 01' ~  here, because the Parliamellt has math, Rome 
pl'oviRion in thl' Government of India Act so far us privileges of member 
t-;hip Hrc concerned. Nevertlwlc8s teehniclllly ~ a  is a non-British 
territory. What I Wllllt to say is this. Wheu I read the definition of 
:111!'giance 1 find that it only Hpplies to Il territory whieh by grant or 
lIS8g-c 01' /lny other lawful action, has been under the administration of 
Ilifl MajeHty or where His Majesty has some jurisdiction Over the British 

~  'l'hat is tIll' positioll. Now, I put it to you whether the question 
~  1I0t deKI'rve your sel'ious considenltioll ill eonncct iOIl with this what-

eVPI' WHy hI' the politieHJ ~ a  ions of the British Govel'lunent with His' 
Exalt(·(\ ~  thf' Ni7.um ; T do not wallt to say anythillg' about the! 
]1olitil'ul I'('lut ions, T Hllmit thnt ill the '1'l'ellty you huve conceded the 
position that His Exalted Highness wanted to be eonceued to ~  
apart from I'\,crything, if in leg-ul pnl'lance you can admit of some suell 
distinction, is it not possible for UOi to qualify the definition of Indian 
British subjects ill such a way as to include the residents of Berar also 
among' the British subjechl within the mcaning of that word as used in 
this Bill Y I do not know whether we need have a separate definition 
of the word given here. But you have carefully to examine the wording 
beeause you have been administering our tlerritory from 1853 to 1925, 
for a period of more, than 70 years, anu if 70 years' association with you 
is uot snffieient to confer automatically upon me and my fellow subjects 
in Bel'ar the status of British subjects why should you give any person 
that status who has not been living here for more than five ycars and 
probahly been living even for that short period planning some unknown 
mischief f What I mean is if reHidence for a certain period prior to thc 
date of application is sufficient to confer upon those persons the status of 
British subjects, it is wholly unjust to tell us that, in spite of our residence 
for 70 yt!ars a ~ you as law-abiding subjects even in time" or difficulty 
ancl other emergencies, we are to remain non-British subjects, whatever 
thut word may mean, as long as Brit.iNh rule exiHts in India. If that is 
so, and if it is possible to modify the definition of " British subject ", 
it shollld he done. It is a very curious thing. PerRons migrating from 
other provineeR, T mean from other British provinces, into Berar are 
Bl'itiHh Rllbjects. Persons who are indigenous residents of Berar will, 
under the definition, not he Bl'itil;h subjects. 1'hose who have come t.o 
Berar will lw British flUbjects. But the peoplc who are born and bred 
in Bprs.r, owing to a eertain mistake of ROml' Brit.ish officlAr at the time 
of making' tlw trellty, will not have the status of Brit.ish SUbjects. The 
illjuRtief' is obvious. . 

There is anothC'r matter, Sir. Clause 7 is int.ended to confer the 
Rtatusnot ~  of 11 Ht'itiHl. subjeet hut of 11 BritiHh subject horn in 
British India. Ko the lIallmllizalion nnder this Bill is illteud{)d not merely 
for t.he PUI'}1(jRe of eOllferriu/.! Ule stlltUFo of II British rmbject hut the a ~  
of n British ~  born in BritiAh India. Brit.ish Rubjectborn in Bt'itish 
India in this Bill is tIlt" equivnlent of a natural born British subjt'ct undttT' 
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t.he British Act. His status is a~  to be something ~ from the 
status of a Bl'itil->h I->ubject. If that is the pOl-litiOlJ, then theJ'e IS ullothel' 
g'J'OUlHj for us also scriously to ,consider the ci rClullstUJIC'('.S ~  Ita \'t' 

~  IJl'(lught to Uw notiee of tIll:; llouse ~ ~  HonoUi'ahl(' f I'll;nU 1\.11'. 
Durlliswllmi Aiyaug'ul' ulld to s('e wlwHH'r It m not legally posl'lbh' for 
Wi to do something jus.t. to satisfy public t'pcling when nil tlte people 
ill th .. eohlltry feel so strongly ill this. muttet'. Wil}l ~  \Vol'ds, 1 
support the motion of my Honourable fl"lelld Mr, ])Ul'alSWaWl Alyallg'ul'. 

Diwa.n Ba.ha.dur M. Ra.macha.ndra. Rao (Goduvll.ri cum Kistlla : NOll-
Muhamullidan Hural) : Sir, I :-;hollld like to invite tlw attelltioll of the 
Honour'ablc l\1clllb('r ill ehlll'ge of the Bill to the very ullsulisfuet.ol',v 
position ill regard to th(' question or lIuturalizutioll, especially in l'egar.d 
to :;ubjeets of American ~ a  Perhaps. the Honourable Member Iii 

aware thut sincc thc deeision of the Supreme Court in Amerh:a in BhagHt 
Singh's cllse whereby certificates of naturalization issued to Indian:; fo.r 
AIllCl'iean eitiz('llship have beel) withdrawn, t.here has beell a considerable 
amount of dissatisfaction in this eountry aJ)d s('veral quest.iolls huvp been 
addressed to Goverlllnent ill this lIouse as to whether they have sCl'io1l!i1y 
eOllsidered the difti('nlties which have arisen Oil Hceount of thp wit.hdrawal 
of these certificutes of lIatUI'alizatioJl of Indians who lire Npttied 'ill 
California. 8ir, the definition of British !!uhject as ~  in ~ British 
Natiorlality and ~ a  of Aliens Act is as follows: 
"The expressioll 'British Bubjc('.t' menllS U l",r"ull who is II IIlltumi horn 

Bl'itiKh Bubjl'rt OT R person to whom II cl'rtith'nt.e of naturalization hUB becn granted." 

Now, ~  under this definition it is opell to-day t.o any AUWl'icllIl 
sub,ject. of any Arncricall State to apply for U cPl'iificute of llaturalizlltioll 
in Ol'eat Britain. I should like thE:' Ilonollrable Member to consider ~ 

effect of that ccrtificate in regard to India. lIas all American who obtains 
a certificate of lIatlll'alization ill Great Britain the rights of .8 British 
subjcct in Illdia 0)' 1I0t: ? 
The Honourable Sir Alexander Muddiman : II e has, 
Diwan Bahadur M. Ra.machandra. Rao : If you look at lIection 9, you 

'will s('e thaI it ~ thus: , 
" This Part of this Ad shull not, nor sl&ul1 any ct'rtifi"lttc of a ~  grAnted 

thereuuder, IItvc eiTed within allY of tit!' Dominious sl'f'('ili"!l ill the "'irHt S,'.hedule 
W this ~  unltl6lR the IJcgi81uture of thnt Dominion ndoptH thiH Purt of tlds Aet." 

India is not mentioned  in the Schedule. The effect of titis ~  is 
that while the ri!lhts of lIaturalization Ilrc cif'nied to India to-day in 
America it is open to-day to an Arnerica,n to apply for a certificate of 
naturalization ann. have in India all the right" of a British SUbject, May 
1 Rlik the llonourahle Member whether this is a position which he contem-
plates with equanimity notwit.hst.anding t.he great amouut of diliSatisfac-
lion t11:1t a~ been a ~  by the ~  of ~  Supreme Court 1  I quite 
rccoglllsc, SIr, that tlus IS a Parliamentary Statute and, so far as we in 
this LI'g'islnture are concerned, we are not able to toueh an AmeriCIan who 
ohtaiml the rights of a BI"iti:sh !!ubject or to Jeuy to him the rights of a 
British sub.ieet if he ohtains a cCl'tificatc of llatuJ'alization in Great 
Brituill. Thllt, Sir, iii! the real position that h/l.s at'u,en on account of the 

~ a  pm;ition created ~ .. this British Nutionality and StatllN of 
Ahem; Act, HJl4. I may perhapN SflY, Sir', that the pOHitioll of ]IJdia, 
whell this Act WllK plUlsed in HIH, WitI' enti)'ely diffcl"t'llt from ",hut it 
ili to-dar, Vl.., have now in this coulltry It a ~  a.nd 
.r I'ublllit with Il,'eat l'CHpect to my HOllourable fr'iend that the position 
~  WI;) ought to take up to-day is that we ill this Legisl§ture should bo 
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allowed to enact any law in regard to a a a ~ Beemg that w.e ~  
other countries are not treated with the same generosIty as Great Brltam 
is inclined to extend to Americans. I ask ~  my ~ a  
friend to consider this aspect of the case, whether seemg that IndIans a ~ 
been deprived of their rights of naturali1:atioll. ~  a ~  of the 
American Courts, the pORition created by thiS ~  NatlOnahty ~  
Status of Aliens Act places Ii great disability upon us not to retalIate 
lI'.gainst America. Sir, U.'l I Raid 1 recognise our disability in this matter 
and I do not know whet.her any Select Committee can solve this qucl:ltion. 
That does not at all mean that the question should not receive considera-
tion and if my Honourable friend's legal acumen can get over this difficulty 
everyone of us will be very glad to have his assistance. But assuming 
that it is not so, what is that he proposes to do? To sit quiet under this 
Act aUlI all.ow Indians who have a ~  considerable propcl't.ieH in Cali-
fornia to he deprived of their rights of natul'/Llization and at the same 
time extend to Americans ~ bencfits of British citizenship in India is 
not a satisfactory state of affairs. 1 want.a clear answcr to that question 
and that is the point that I raise in regard to this Bill. 
The Honourable Sir Alexander Muddiman : Sir, I never thought 

when 1 brought forward this amending and consolidating Bill, that it 
would raise a storm of this kind. l have been askcd what I propose to 
do with the British Naturalization Act. Let me make this clear. I am 
asking this Legislature to take upon itself the exercise of the jurisdic-
tion within its limits, and that has nothing whatever to do with the 
British Naturalization Act, save in so far as the British Naturalization 
Act does not debar this Legislature from paslling this Bill. 'l'here is a 
saving section 26 which enablcH thiN Legislaturc to legislate and it is in 
the exereise of that power tbat we are conRidering this Bill. I have brought 
forward a Bill which attempts to confcr upon the Government in this 
country the rights of making an exception from the general Imperial 
law, an exception in favour of perllons that you yourselves select. The 
Imperial law requires that pl'l'ROns lIuturalized under the British Act 
should havc an adequate knowledge of English, Iiud that, lie I pointed 
out in previous dh.lcURsiolls, does not cover the case of a lIertain number 
of people who come to this country mainly for the purpose of trading, 
who have no knowledge of English. That is the sole object. If you look 
at sub-clause (b) of clause 3 of the Bill, you will see that among the 
persons who may not be naturalized under this Bill are persons who are 
British subjects and persons who are the subjects of States in Europe or 
America. 
Diwan Ba.hadur M. Ra.macbandra Rao : They obtain their natura-

lization in Great Britain. 
The .Honourable Sir Alexander Muddiman: At any rate, as far as 

this Bill goes, it prevents an American from being naturalized under it. 
~  a ~ also prevents ~  inhabitants of. any: State in Europe from 
bemg a ~  under the BIll.. So far as thIS BIll goes, it does exactly 
what you ~  It to do. You WIsh to refuse to give allY privileges under 
this Bill to ~ a  ~  as I ~  the point raised by my 
Honourable frIend does not ansa on the Bill I have brought in because 
I have in clause (b) prohibited the grant of naturalization to Americans. 
My Honourable friend may say that the Bill does not fairly meet the 
point raised by him. The point that he raised was that an American 
naturalised under the Imperial a~ had the ~ of ~ ~  
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subject in India. That is perfectly true. It il:! not a fair point to 
put forward on thiH Bill however because, as he is well aware, thi, 
Legislature has no power whatever to modify an Act of Parliament and 
it is under an Act of Parliament that the naturalization lie iH dil!l-
cussing is granted. ~  so far as this Bill gom;, the point raised 
by my Honourable friend Mr. Hamachandra Hao has no sulultance what-
ever. 

Now, I have not quite followed the argument of my Honourable 
friend Mr. Aney who, I gather, feels that the inhabitant'! of Indian, 
States and of Berar in particular are in an unfavourable pOHition as 
regards naturalization. He is, of course, aware that they could be 
naturalized under this Bill Hubject· to the conditionH of the Bill. Sir, 
1 will point out that the fact that Mr. Aney is Ritting in this IJegislature 
shows tJlat the Government of India are not 1'10 oblivious of the ease 
of Herar as he tried to make us believe. Mr. Aney belongs to Bertt!· 
and yet he is now sittill!,( in the Indian' IJegislature exercising jurisdic-
tion to make lawH for BritiNh India. I should think it almost unheard 
of in the world'8 history that, although he is sitting in the· Impreme 
Legil'llnture of a country, according to his own statement (which I do 
not endorse), he does not belong to that country. 
The next point which was raised is that this Bill really ought to 

be referred to a Select Committee or circulated for the purpose of con· 
f.lidc)·ing amendments which ex-hypothesi cannot be made by ~ 

Legislature. 'fhe gentlemen who put forward those argument.s are as 
well aware aH I am that they cannot be met by alterations in this BHl 
The Bill has already been to a Select Committee of thil:! House. The 
matter has been under considerution \ince 1923. We have been in 
continuous correspondence with t.he Home authorities about the Bill 
and I do feel that it is a Bill which seeks to remove a certain amount 
of undoubted hardship in the caNe of ..... 
Diwan Bahadur M. Ramachandra Ra.o: MIIY I interrupt the 

Honourable Member 1 May I ask the Honourable Member whether 
this aspect of the case in rcgard to American citizens acquiring the 
rights of British citizells has been properly brought to the notice of th(' 
Homeauthoritieltl in connection with this Bill 1 
The Honourable Sir Alexander Muddiman : Not in ~  with 

this Bill to which it is wholly irrelevant. But there haH been other 
correspondence in the matter. This Bill, as I was l!I8yillg, seeks to 
remove a hardship which does exist in a few cases. There is already 
a law which allows local naturalization, but it hRs become out of datI'. 
The Bill brings that law up' to date and is a considerable administra-
tive improvement. Do not think that I am urging on the House a 
measure of such importance that is going to shake the Empire. Nothing 
of the kind. It is, however, a useful bit of legislation that is overdue. 
It is solely for that reason that I ask the Honse not to delay this Bill 
by referring it again ~ a Select Committee, but to take it into con-
sideration here and now. We had an appeal from t.he non·official 
Members the other day to avoid the delays of referring a Bill to the Select 
Committee. Speaking generally I do not like to oppose a reference to 
Select CommitteI'. Hut this Bill hilS already been to a Select Commit-
tee and I ask the House, therefore, to accept my motion. 
1IIr. Prelident : The original question was: 
" That the Bill. to eonsolidnte and nmt'nd the law relating to the naturalization 

m Britilh India of alien. resident therein bt' taken into eOlllideratioD." 
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Since whieh au amendment has been moved .  / 

" That the Bill be referred to a Select COlUmittee con,isting of. the Honourable 
Hir AlexluHler MU(ldiman, Mr. B. Venkutllpatirnju, Diwlw Bahadur M. Ramachandra 
Rao,Sir Denys Bruy, thl' Revd. Dr. ~  M. ~  Mr. M. S. Aney, Mr. D. V. Belvi, 
Mr. K. C. Neogy, Mr. T. R. Phookun and the !lIIIV.,r, and that the number of members 
noeeHHllry to l·.onlltitutc a meeting of tho Committeo shall be four." 
'rhe question I have to put is that that amendment be made. 
The Assembly divided 

AYES-59. 
Abdul Huy!', Mr. 
Abh,Yltllklll", Mr. M. V. 
Ar)mrYII, Mr. M. K. 
Aiyullgu.r, Mr. C. Duruiswallli. 
Ai,l'l1ug'ur, Mr. K. Rllma. 
A IinlllZv.ulIlun Ohowdhry, Khan Bahadur. 
Arwy, Mr. M. S. 
llelvi, Mr. D. V. 
Ohall<ia, Mr. KILlIIini Kumar. 
C'1'f'tty, Mr. R:K. Sh:lllmukham. 
DaB, Mr. H. 
Du.s, Pandit Nilakantha. 
Duni Chand, Lalu. 
Dutl, Mr. Amar Nath. 
G1Il1Zanfllr Ali Khall, Raja. 
Ghoao, Mr. S. C. 
UhnJuIU Abhas, Sayyad., 
Ohululll Bari, Khan Bahadur. 
(108WHllli, Mr. T. C. 
Govind Dns, Seth. 
Oulnb Ringh, Bardar. 
lIuss/lnully, Khlln Bahadur W. :M. 
famail Khan, Mr. 
I'yC'lIg'rtr, Mr. A. Rangaswami. 
iflljotiia, Haboo Runglal. 
.T"tJ\ani, Huji S. A. K. 
. Joshi, Mr. N, M. 
KaHturbhlli LlIlbhai, Mr. 
Kazim Ali, Shaikh·('\·Chatgam Maulvi 
Muhalllmud. 

Kelkar, Mr. N. C. 
l,ohokarll, Dr. K. G. 
Mllhmood F\t'hamnad Sahib Bahadur, Mr. 
Muluviya, Palldit M&<\.an Mohan. 
Mehta, Mr. Jamnado.s M. 
Misra, Palldit Shambhu Dayal. 
MiHra, Pandit Harkaran Nath. 
Murtuza Snhib Baho.dur, Maulvi Sayad. 
Mut.alik, Hardar V. N. 
Nehru, Dr. Kishenlul. 
Nehnl, Pnndit Shamlal. 
Neogy, Mr. K. C. 
Purshotallldas Thakurdaa, Sir. 
RamachandTll Rao, Diwan Bahadur M. 
HllllglldHuiar, Diwan Bahadur T. 
Runga Iyer, Mr. C. S. 
Ray, Mr. I{umar Sankar. 
RedfIi, Mr. K. Venkataramana. 
Rudi() Hasan, Mr. S. 
Bamiullah Khan, Mr. M. 
Burda, Rai Sahib M. Harbilaa. 
Surfaraz Hus8ain Khan, Khan Bahadur. 
Shllfee, Maulvi Mohammad. 
Rillgh, Mr. Gayu. Prasad. 
Sinhn, ·Mr. Ambika Prasad.. 
SJlllllucharnn, Mr. 
Tok Kyi, Maung . 
Vellkntapntiraju Mr. B. 
Yakub, MUlllvi Muhammad. 
YU8uf Imam, Mr. M. 

NOE8-42. 1 

Abdul M umin, K.lmll Bahadur Muhammad. I Innes, The Honourable Sir Charle •• 
Abul KIlRl'm, Maulvi. Lungley, Mr. A. 
Ajub Khan, Uuptain. Lindsay, Sir Darey. 
Ashworth, Mr. E. H. Hoyti, Mr. A. H. 
AyynT, Mr. C. V. Krishnaswami. Mnrphnil, Rev. Dr. E. M. 
Bu..ill:!i, Mr. R. 8. Maquire, Mr. L. T. 
Bhore, Mr .• J. W. Mitra, The Honourable Sir Bhupendra 
Bla"kptt, Tho Honourable Sir Basil. Nuth. 
Burdon, Mr. E. Mudqiman, Tho HOllourabl('\ Sir AlexAllder. 
('Ilrey, Hir Willoughby. ~ a  lamail, Kh:tn Bahadur Saiyid. 
Chalmers, Mr. T. A. Pandurl\Jlga Rao, Mr. V. 
Churtn:s] Mr. C. B. Raj Narain, Rai Bahadur. 
Clow, Mr. A. G. Roy, Mr. G. P. 
Cod!;fl, Mr. H. G. Sim, Mr. G. G. 

~ a  Mr. W. A. Aingh, Rai Ba'hadur S.N. 
Crnwforil, Colonol J. D. Singh, Raja RaghuDaDdaD Pralad. 
DI,t1nl, Anrdnr n. A. Stunyoll, ColoDel Sir HeDry; 
Goriloll, Mr. ~  Sykes, Mr. E. F. 
Gordon, Mr. R. G. Tonkinson, Mr. H. 
Ornhllrn, Mr.L. Vijayaraghavacharyar, Diwan Bahadu T. 
Ourtll'r, Mr. C. W. Webb, Mr. M. 
Hirn Singh Brar, Sardar Bahadur 
O.pt.l1in. 
'fhr motion was adopted. 
'l'l!e Assembly then adjourned for Lunch till Five Minutes, tQ 'three 

of the Cloek. . 



The Assembly  re-assembled after Lunch at Five Minutes to Three 
of the Clock, Mr. President in the Chair. 

THE INDIAN LIMITATION (AMENDMENT) BILL. 

Mr. B. Tonkinson (Home Department: Nominated Official) : Sir, 
I move that the Bill further to amend the Indian Limitation Act, 1901;, 
be taken into consideration. 

1 explained this Bill at some length when asking for leave tf) 
introuuce it on Tuesday last. The Bill seeks to indicate that the entries 
in article 5 and article 159 of the Schedule to the Indian Limitation Act 
apply not only to summary procedure under rules made under section 
128 (2) (f) of the Code of Civil Procedure, but also to ,lIllts under tlw 
summary procedure in Order XXXVII. The Bill further proposes to 
extend the period of limitation in article 5 from six months to one year. 
1 understand, Sir, that some difficulty' is felt in regard to the necessity 
for clause 4 of this Bill. According to clause 4, notwithstanding an:;'· 
thing contained in the Bill, any suit for which the period of limitation 
dCRcribed by this Act is shorter than the period described by the Indian 
IJimitation Act may be instituted within a period of two years. Well, 
Sir, that clause is absolutely a refinement. Whether it is necessary or 
lIot is doubtful. The main object of the Bill, is to extend the perioll of 
limitation. This clause, therefore, can only apply to cases in which it i:-; 
held that under the law as at present, article 5 of the Indian Limitation 
Aet does not apply to suits under Order XXXVII in the Schedule to the 
Code of Civil Procedure. If Honourable Members desire, the clause rna:, 
in my opinion be quite conveniently omitted from the Bill when we eome 
to it. Sir, I move. 

Mr. K. Ram& Aiyangar (Madura and Ramnad cum Tinnevelly : Non· 
Muhammadan Rural) : Sir, I beg to move as an amendment: 

" Thnt the Bill be referred to a Select Committee consisting ot Sir P. 13. Sivaewamy 
Aiyer, Mr. D. V. Belvi, Mr. M. V. Abhyankar, Mr. Abdul Haye, Mr. Venkatapatiruju, 
the Honourable Sir Alexander Muddiman, Mr. H. TonkinBon, Mr. O. V. a~  

Ayyar, Mr. K. C. Neogy, Mr. M. A. Jinnah and the mover, the quorum to be tour. " 

'{'he objection  has been in a way anticipated by the Honourable the 
Mover. I really, do not know if his sUl,'!'gcstion will solve the difficulty: 
otherwise 1 should ~ willing to agree to it in order to get the Bill 

~  However, I will place before the Members of the AHsemhly 
how the matter stands. It would appear that most of the ~  

hA ve been taking six months as the period for instituting summary 
suitH, in spite of the provisions being as they are. So far as Madras is 
concerned, Sir, I know that now, irrespectivc of these provisions, '1i:x 
months is taken as the period for inlltituting summary proceedings under 
negotiable instrumentR. The effect of this Bill would be to crute con· 
fusion by clause 4, such that it may be contended that this Assembly 
agreed to treat three years as the period, even for summary procedur'3 
under negotiable instruments. I do not say' it necessarily would, bUT, 

the wording of clause 4 would indicate that ordinarily this Assemhl"r 
a ~  to treat three years as the period for which summary ~

ings will be allowed. But I understand from my Honourable fricwi 
Mr. Tonkinson that there is no judicial ruling to that effect, but only 
an administration reference, I do not think, Sir, it will be right to 

(465 ) 
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neglect even that, because any High Court to-day may rule that summary 
procedure under the existing Acts for negotiable instrUments may be 
three yeltrs. In ~a~ . .Jlase we would ha'Ve done injustice to such portiODli 
of India where this view could be taken by High Conrts.  Of course 
a proper qualifying clause in clause 4 would avoid the difficulty. Cutting 
out clause 4 may create inconvenience to some, and the proper view 

. therefore to take of it is that it is better to have 
.. 3 t:M. it clearly settled in Select Committee. Of course 

the object of the measure is to see that it is not unnecessarily delayed. 
All of us. will be agreed on that. The whole thing will be taken up in 
n day or two and brought up before Friday. In that view there is n') 
intention now to delay. I am myself of opinion it ought not to bel· 
de1ayed. But passing the Bill as it is will not be proper for us, as lIef. 
to notice defects that arise, and for the mere sake of despatch to say 
~ shall cut out one thing or another, would produce hardship in one 
part of the country or another. 

Dtwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan 
Urban) : Sir, I should not have supported this motiobfor a Select Com-
mitte!'. but for the fact that the Honourable Mr. Tonkinson proposes to 
omit clause 4. As it is there is Ii doubt whether suits under Order' 
XXXVII are included or not, and, in order to remove that doubt, clause 
2 proposes to add suits nnder Order XXXVII to IIrticle 5 of tile Limita-
tion Aet. Now that ~ so, the doubt which is cast upon the meaning 
of artiele 5 is intensified by the law which we propose to make Tn clause 
2 of this Bill beeause we modify it by enacting this claus-e. There may 
be prop!!-who are under the belief that suits under Order XXXVII were 
not in··luded under article 5. It is necesRllry now that we make it 
clelll' that only one year can apply to such suits; I think you must 
goiyr them breathin!r time. I do not agree that clause 4 is unnecessary. 
I Hn,l it is <inite necessary having rep:ard to the enactment of clause 2 
of this Bill, for there' are cases where yon Elre shortening the period of 
limitnt ion and you are short.ening the period of limitation which is due 
to TWl'r'om who, in the belief that the period was longer, might not have 
instituted suits; aUll why should we deprive them of this Ililvant.age ? 
1'hel'eIore, J think it is a matter whieh shoul(l be Mnsidered in ~  

('omm·t1ee. and I'support the motion. 

Mr. B. Tonkinson : Sir, with fUl'ther reference to this clause in thl' 
Bill, 1 should like to point out that it is quite open to any plaintiff tf) 
move hy the summary procedure or by the ordinary procedure. Whether 
this clause is in the Bill or not, we shall not prevent plaintiffs moving 
lIecord ing to the ordinary· procedure. Further, I admit that as worded 
III·tide Ii does not apply to these CflseR, but our commentators have all 
held that it does, and no judicial interpr.etation to the contrary effect 
has, so far aR I 11m aware, been given. In these circumstances I do 
not think clause 4 is really required. Of course if the Bill is to go to 
Select Committee it means practically T should think that it could not 
paRS this session. (M,..· A. Rango.s1i!(l.m.1: Iyengar: "Why not'''). If 
the Bill is report.ed on by Friday next, the 4th, it could not normally he 
tnken into consideration till next Friday, the 11th, and in that case the 
Bill may have no chance of ~  throll/!h the two Chaml:i"ers before the 
Council of State dissolves. In the motion which has been moved by my 
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Honourable friend alsd there is no provision to enable the Select Com.-
mittee to report on Friday the 4th. 

Diw&ll Bahadur T. RIi.Dga.ch&riar : With your permission, Sir, thaL 
can be moved as a rider to Mr. K. Rama Aiyangar's amendment. 

Mr. It, Rama .&iyangar : I will accept it. 

Mr. President: The original question was: 
•• That the Bill further to amend the Indian Limitation Act, 1908, be taken into 

cOll8ideration. ' , 

Sincc which the following amendment hat! ~  moved: 

., That the Bill be referred to a Select Committee cOll8isting of Sir P. Bivaewamy 
AiY8!J Mr. D. V. BeITi, Mr. M. V. Abhyankar, Mr. Abdul Haye, Mr. B. Venkatapo.tiraju, 
the 110nourable Sir Alexander Muddim;w, Mr. H, Ton.kin8on, Mr. C. V. Krishuaswami 
And, Mr. K. C. Neogy, ~ M. A. JiDDBh, and the mover, with ill8tructioll8 to report 
before Friday, the 4th September; and that the number of members neeeuary to 
constitute a meeting of the Committee shall be four." 

The question I ~a  to put is that that amendment be made. 

The motion was adopted. 

THE HEI,TGWU8 ENDIHVIIlEN'l'S (Al'IIBNDl\1ENT) BILl,. 

Mr. H. Tonkinson (Home Department. : Nominated Official) : Sir, I 
~ : 

" That the Bill furthl'r to amend thl' Religious Endowmonts Ad, 1"63, be tllkllll 
into cOllBidel'utioll." 

I explained the provisions of this a ~ when I moved for leave 
to intl'Olluce it on Tuesda;v last. There is on the paper notice of one 
amendment, but. that raises Ii point which I think it will be much more 
cOllven;ent to deal with when tile amendment itself IH moved. Thr 
principle of the . measure if; briefly that relief may be afl'orded to tlw 
courts of higher jurisdiction by empowering selected and competent 
MUl'ts of lower ,jurisdiction to exercil>e powerH which can now only bf: 
exercised by· the higher courts. It is, I would submit, almost a ~

sary corollary to the improvement in the capacity of the officers presi'i. 
ing over the courts of lower jurisdiction. 

Sir, I move that the Bill be taken into consideration. 

The motion was adopted. 

. Mr, C. Duraiswanrl AiY&llgar (Madras ceded districts and Chitto or : 
Non-Muhammadan Rural) : Sir. I move the amendment of which I a ~ 

given notice : . • 

" That the following proviso be added to emnRe 2, namely: 

,. proVided' that the Loea1 Government shall Dot empower any subordinate conrt 
to take cognizance of any matter rela.ting to a.n institution whose' annual income 
exceeds the pecuniary jurisdietion of Bueh court '." 

1 move this amendment. Sir. first because I wish to have an explanatio'1 
from the Honourable the Mover of the Bill whether provision will he 
made' in the rules authorising the Local GovernMents to emp0'rer j he 
subordinate courts to talte jurisdiction. Further, I wflilh to point 'Out 
thnt there mny be very important institutions whose annual income mllY 
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lIe lakhs and yet a particular suit may relate only to a sum of Rs. 500 
or Rs. 1,000 and the affairs of that institution will be then put into the 
hands of the Munsif. I therefore wish to make it sure that in sueh 
cases at least the power of the Local Governments may be so modificll 
HS to empower subordinate courts to take cognizance of only suc!! 
matters as relate to an institution whose annual income is in the pecu-
lliary jurisdiction of that particular court. I am aware that by this 
amendment of the Religious Endowments Act, several large powers are 
given to subordinate courts. No doubt in the Madrall Presidency it il'l 
mostly Subordinate Judges who are now dealing with these affairs. 
Although thc District Judge is defined in the General Clauses Act ~  

the highest court of civil jurisdiction, still wherever there are courts of 
~ a  Judges these matters are dealt wit.h by' the Subordinate 
,T udges and not by the District Judge; and the definition of "Civil Courts" 
in Act XX of 1863 authorises the suits to be taken cognizance of by 
the Subordinatc .Judges. Now this Bill authorises even District Munsifs 
to take cognizance of suits under the Act and I therefore propose this 
umcndment. It may perhaps be said that coming from Madras I neecl 
not trouble myself much about the amendment of the Religious Endow-
ments Act. There is another bigger Act that has been passed there. 
But as a suit has been instituted in the Madras High Court contesting 
the validity of that Act, it depends on the High Court and the Privy 
Oouncil to determine whether that Act is ultra or intra vires. This Bill 
will become operative there in case t.hat Act goes out, and therefore, Sir, 
I move my amendment. 

Mr. B. Tonkin80n : Sir, in regard to this amendment I should first 
like to invite the attention of Honourable Members to the principle which 
my Honourable friend proposes to apply to the determination of the juris-
diction of the eourts in these cases. lIe proposes to apply the principle 
of the annual income of an institution. Now, Sir, imagine the case of a 
minor office connected with one of these institutions to which is attachfld 
the right to obtain a few small fees, not gratuities. W.ell, Sir, it is settled 
law that such a right is a right of a civil nature within the meaning of 
sretion 9 of the Code of Civil Procedure and therefore the rightful owner 
will be able to bring a suit against the usurper. 

Mr. O. Durai8wami Aiyangar : If I may interrupt the a ~ 

Member for a moment, may I know under which section of the Religions 
Endowments Act can a suit against liny officer of a temple be instituted 1 

Mr. B. TonkinBon :  I am now only referring to the general principle 
of the amendment proposed by my Honourable  friend, and I submit that 
such a general principle is a most unsuitable one to apply. Let us turn 
then to thE' proyislons of the Religious EndowmentI' Act itself. The cas,',,; 
which may arise under it are cases under section 5 in the first in.'1tance but 
that only applies to the appointment of a manager to act until some other 
person shall by suit have established his right to the post. That is to say, 
it is only a temporary appointment. The suit which will be brought there-
after is not a suit under this Act. Then the next provision is section 10 
which we have excluded. 

111'. O. DuratIwami Aiyaurar : And section 9' That deals with the 
removal of a member of the committee. 
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Mr. B. Tonkinson : YeN, an application or suit of thc nature referred 
to in section 9 would be. Then you get a real suit under section 14 for miloi. 
feasance, breach of trust, etc., by a member of the committee, a trustee or 
manager. And finally you get cases under section 18. Section 18 is the 
case of the application particularly referred to by the Civil Justice Com-
mittec for leave to institute a suit. Those, Sir, are the only provisions of 
the Heligious Endowments Act which will be affected by this measure. 

Well, Sir, what is the position in regard to the jurisdiction of two 
courts? Suppose we have a district court and a subordinatf' court which 
has been specially empowered. In any special caNe the jurisdiction of. 
those two courts will IJe determined according to the ordinary law. Under 
"ection 1,) of the Code of Civil Procedure a suit must be brought in the 
court of the lowest jurisdiction, and section 9 would expressly bar a C011rt 
of lower jurisdiction taking cognisance of a case beyond its pecuniary 
limit. Further, Sir, we have to rcmember that under thiN Bill Local 
Governments will only specially empower certain subordi.nate courts with 
the powers under the Act. We cannot, Sir, lWIume that suoh powers will 
be given as a matter of course to many courts. Probably in the flrst 
instance the power will be given practically only to what are known in 
Madras as subordinate courts and in, say, Bombay, subordinate courts of 
the flrst class. In those CBloies of course over the greater part of India the 
subordinate courts have powers of unlimited jurisdiction and a ~  

here again the question will not arise. I submit, Sir, that the amendment 
is quite unnecessary because the question of jurisdiction would be given by 
the ordinary law. 

Mr. President: The original question was: 
" That' clau8e 2 do stand part of the Bill." 

Since which an amendment has been moved: 
" Tbat the following provi80 be added to clauee 2, namely : 

, Provided that the Local Government 8hall not empower any lIubordinate court 
to take cognizance of any tnllt.t!'r relnting to an in8titution wboae annual income exceed8 
the pecuniary jurisdiction of Bueh court '." 

The motion was negatived. 

Clauses 2 and 3 were added. to the Bill. 

Clause 1 was added to the Bill. 

The Title and Preamble were added to the Bill. 

Mr. B; TonkiDBoD : Sir, I moye that the Bill be passed. 
The motion was adopted. 

The Assembly then' adjourned till Eleven of the Clock op. Tuesday, the 
1st September, 1925. • 
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